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VERSLS 4
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943,95 | Mr. S. Roy for the applicant.
: tAgartala 8

this application s : o
form and within time

€. F. of Rs. 50/-

deposited vide y
IPO/};E No¥ I3 ZF 02

batcd o & 34‘3 Yo

The giievance relates to illegal
deduction of an amount of &, 5458/
from the applicant allegedly on
the basis of erroneous view taken
by the respondents. Prima facie
case disclosed. Application is
'admitted. Issue notice to the
respondents, Eight weeks for
written statement. Adjourned to
8.5.95. Liberty to the applicent
to apply for early hearing there-.
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{12.6.96 Mr. P.C. Das for the applicant.

Mr. M.R.Pathak for Mr. B.P.Kataki Standing
Counsel for the Govt. of Tripura.

Hl'. Goml ml. CIG.SOC. fO)." the
respondent No. 1,

Mr. Pathak mentioned that Mr. S.Roy ccunsel
for the applicant from Agartala is unable
to appear today. He seeks adjournment to

12.7.96. %

»e

&o G.S&ﬁﬂay WIQCQGOSOCO has mitted

written statement. d ) « Copy
, e S
of the same be  to the counsel of

the oppoeite parties. Bearing adjourned to
12.7.96.

L y

Member (J) Membet (B)

Mr., S.Roy for the applicant. &
Leave note of Mr. S.Ali,Sr.C.G.S.C. .

&O Glml Mdl. C.G.S.c. aﬂd E
M.R. Pathak are present for the respondents.

\ .

Mr. S.Roy counsel for the applicant
submits that he has received the copy of
written statement today and he has to submi
rejoinder. He seeks time for the same.

List for heaing on 28.8.96. Applic
may file rejoinder if necessary with copy
i counsel of the opposite parties.

Member

[,
.
—— e D s AT w3 b O D D a0 m  me) w3 e md e o md e - . e A s e R LW s b b A O D WM Bt b W el T WO D W i N D b Arah =) e o b ) b e b S A . > A o b S
B T - , .



s N
b B
) /
¥ B
. £

7 SRR | 0.A. 35/95 ’} '

/

IR TR MWL e L2 A BER DES3 3R eemrm < A A w e s, --'u- TRIR T LT ST SRS 0 YMSE B M 1. W amrd W W VT 3 -3 S8 W A AT P AR A i e
: 1GE NOTE ] LAT MK L .COURT!'S (RLER
- OPF.LL{ N o . A E g R ]
v mE s w s 2 sms g v e e gl s s e e aa e v v e 8wt e e ms g o P —
i

jr-2.96 .

1
t
1
1
‘Y i
¢ ; 3.11.95 } Advocate of the applicant who is
! [
‘ 1 from Tripura seeks adjournment
7 7 = ,
! : through- another advocate. Adjourned
i 1 '
: i1 to 15.12.95. ¢ s
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| 27.3.96. | Secn letter dated 18.3.96 sub- _
: ‘ '{ ' mitted by the counsel of the appli-
. (;V‘_l/j\, . g/wui ; cant seeking for adjournment of, the »
&r4gﬁﬂ' J . hearing to 2.5.1996. pPrayer allowed.
‘g—i’\,«.\)) K { 't  +  Hearing adjourned to 2.5.96.
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O0.A. No. 35/95

28.8.96 ' Mr. G.Sarma, Addl. C.G.S.C. present.

Written statement has been submitted.

: ' : Lsit for hearing on 25.9.96;
0./[,&&") &gfe ! '2 88’76 ‘{5‘ | Me ‘er
 Yhe Cerwoelel Lér’“zﬁkg.
L e - o 5
{ aa7f3f° tr
, | M8 b

25 .9.96 . Mr GoSarma,Addl.C.G.S.C for the

vﬁ)»k”"‘f"ﬂ(“w‘ «z\a 4‘*”“ ‘L"MM ' respondents. Mr D.K.Saikia for Mr B.p.

Kataki.
‘List for hearing on 12.11.96.

Member

L me W
PO

S \ 12.11.96 ' Mr S5.A1i,S5r«.G.5.C and Mr M.R.
/an W/*{O" 1 - Pathak for the respondents.

List for hearing on 11.12.96.

Member
”
| 3-4~97 Learned counsel Mr.S.Roy for the
(,. ) Q o Lo : applicant and Mr.sgﬂli,, &r.c.G.S.C. £0 um
Q ’5 ﬂ// [ L .. the respondents are present.
' . - f.‘: V'}-»\_ e o ,_ .
s N s L. List for hearing on 26-5=97,
é\\ L(/ ' . Member Vice~-Ch rmar
S : im :
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26.5.97 Mr S. Ali, learned Sr. €.G.S.C.,|
submits that the case relates to Tripura:-and}
it will be convenient if the case is takenl|
up at Agartala. Let the case be heard at}
Agartala whenever we sit there. The next date!

\ A of hearing will be notified later.

A §

MemBET ' Vice—Chéirman‘?ﬁ'
nkm {
] L
| }E
349,97 Let this case be listed for hearing
i “at Agartala. Date will be netj‘.fied later on. 4
. o . )
. v v \
: ! '
- &/ o %/ |
MembEy ce : Vicg«Ch;airmazi |
r;
ﬁ:? ;
2L 628 A% R .
~ . . p ’(,.. . ‘ . h
\:«/‘ . Ok o, VC"{ " . (. X e -
5 Jw_zm  Lomee s 8 29-6=98 Case’'is fixed for hearing. Office to i
g ,; Ao c,z_:ewk ;@ iq/ intimate the counsel for the applicar_\igh;.*i‘ <
.@7 > @77'—:— L o List on 30-7-98 for hearing. .
- e o e E -
- . ? .
o, Koo : 7 -
- @, 7 ‘e
im
. o> |
. 5 ]b
-/‘;‘98 o 30.7.98 On th ' of mr B.p
. o/ o e prayer (o] r I
A J@ 7%7/\,( ataky, learned Government Advocate,
0?/7., . ?8’ ﬁ&.d o Tripura,; the case is “adjourned till

" onleond pAoeorts 14.8.98.
7 foudilfy Ceg] Qs
’Oi‘)ﬁlw | Me(r%’{ v%
W b‘w‘ ) ?g - | Inkm ||
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15.9.98

30.10.98

There is no representation

on behalf of the applicant.
It is informed that the counsel

of the applicant is from Agartala.

Mr. S.Ali, ' learned sr. c.G.s.cC.,
Mr. G.Sarma, learned Addl. c.G.s.C.,
Mr.B.P. Kataki, and Mr. M.R.

Pathak are present. For the

/

ends of justice the case is

adjourned till 30.10.98.

List on 30.10.98,

| MemBer Vice-Chairman

!

Learned counsel for the
respondent. Nos.2 and 3, State of Tripur§¢
submits that " the respondents havé@
already gﬁanted relief to the applicant.
The applicant is not present. Mr S. Ali,
learned S%. C.G.S.C. and Mr G. Sarma;,
learned Addl. C.G.S.C. submit that they
have no instructions. However, as
submitted by the learned counsel for the
respondent Nos.2 and 3, the application
has become infructuous. Accordingly the
application is dismissed as infructuous.
However, later on, if it transpires that
the applicant has not been given the
relief as submitted by the counsel for
respondent Nos.2 and 3, the applicaﬁt
may bring it to the notice of .this/

Tribunal.

6 A

Member Vice-Chairman
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APPENDIX - A g

FORMS | &
FORM - 1

( See Rule 4 )

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT, 1985 |

Title of the Case s Shri D.%. Bhattacharjee.
s
Uhion of india & others,

LNDEX

Sl.Hoe Deseription of documents Page No,
relied upon, '

1 Application / —34
- ¥

2, Anexures -@ 2, 3, 4, 5,
e
ast T 6y, 7y 8y 9y 10,

1, 12, 13, 14,
14A, 15 & 16,

Wm/bﬂ‘ﬂ;@“

Signature of the applicant,

For use in Tribunal's Office,

i —d
; k!
§  Dete of filing 1
g | §
} or :
g Date of Receipt by post %
% Registration 1
d . 1
: i
9 Sigrature ]
: !
- j

For REGISTRAR,
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IN THE CENIRAL ADMINISTRATIVE TRIBURAL

GAUHATJ BRANCH : GAUHATI,

Shri D. K. Bhattacharjeee e.eee Applicant,
AND
1, Union of India, represented by the =
Secretary, Ministry of Persounel,
Public Grievances and Pension,

(Departrent of Personnel and Training)
Government of India, Hew Delhi ;

2. The State of Iripuras, represented by the =
Chief Secretary to the Goverument of Iripura,
Agartala ;

3¢ The Accountant Gereral,

Iripura, Agartala ;

1, Particulars of the applicant : | A
I) Hawme of Applicant « Shri D.K. Bhattacharjee,
II) 'Neme of father - Lt. D,R. Bhattacharjee,
III) Age of Applicant - §9 years.
IV) Designation aid
particulars of
Office (Name &
Station) in which
employed or weas last

enployed before ceasing

Contd,... eeP/2,

3
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to be in service, - Rtd, Addl. Secretary,
Govte of Tripurs,
| o (Rtde on 31-7-1993).
V) Office Address = Does not arises
VI) Address for service
of Notices (as _ ’
Stated above) - 80 Akhaura Road, (East of
Fruit Canning Centre),
Reamnagar, Agartalas,

Tripura, PIN - 799 002,
2o Particulars of the Respondents :

I) HNeme of the Respondents s (a) Union of India
| ~ (b) State of Tripura

(¢) The Accountant
Gereral, TIripura,

Agartale,
I1) Nepe of father ¢ Does not arise,

I1I) Age of Resporlents Does ot arige,

IV) Designation aid
particulars of Office
(hame and station)

in which employed,

Does not arise,

V) Office Address ¢ Unioh of India =

’ | represetited by the
Secretary, Ministry of
Personnel, Publiec

Contd.....P/a.
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Grievance and Pension
(Department of Pepsonnel
& Treining)e |

(b)  The State of Tripure -
represented by the -
Chief Secretary, Govt,
of Tripura, Agartala,

(c) The Accountant Generel, |
Iripura, Agartala,

VI) Address for

service of Notices, : ‘As above,

3e Particulars of the
| order agai;:s;t which |
the application is made : The application is
pade against the
lelowing.

The Pay Slip issued by the Deputy Sgcretary to
the Goverument of Iripura, Finance Depertment, Establishe
ment Branch, in favour of the applicant vide No.F.S(1)(1l)
~Fi(E)/88 dated 30-4-1994 in supersession of pay slips
issued earlier. In the impugned Pay slip (Aunexure -.13)
the personal pay allowed to the applicant with effect
fron 1.12-1990 and 1-12-1992 in the senior time scale
of IAS and with effect from 1-1-1993 in the Junior
Administrative Grade to protect his substantive pay in
the State Civil Service has been illegally reduced.

Contd,.. seP/4q
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4, Subjecet in brief :=-

| On promotion of the applicant from Tripura Civil
Service Grade-I to IAS, his pay wes fixed in terms of
letter No. 11030/25/87-AIS(II) dated 21-1-1988 (Aunexure
- 4) issved by the Re spordent No.l at the mexipum of the
senioru__‘time scale of IAS, i.e., a8t Rse 4,700/~ and the
difference between the maximum of the senior time scale
of IAS ard his substantive pay in the State Civil Service
) v.ji.i. Rse 800,00 was allowed as lpersonal pay vide pay
- 811p NO4F.S8(1)(1)~Fin(E)/88 dated 26-4-1989 (Annexure«3),
In terms ‘o.f the said letter of Govt, of India (Annexure -
4) the personal Vpay was to be absorved in future incre-
ments/increases of pay, Au inerement weas received by the
epplicant in the State Civil Service we.e.f, 1-11-1989
before his confirmation in the IAS and his personal pay
was raised from Rse 800/« to Rs, 950/~ vide pay slip
NoeFe9(1)(1)~-Fin(E)/88 dated 15-11-1989 (Auhexure - 7)
while his pey remained Rs. 4,700/~

On completion of 2 'year‘s of service in the IAS
one stagnation increment of Rs, 125/~ in the forxr.i of
personal pay was granted to the applicant weeefe 5~12=
1990 by pay slip No.F.9(1)(1)-Fiu(E)/88 dated 31-§-1991
‘(Anrexure - 8) .in te;;ms of Govt. of India letter No,
20011/5/90/AIS(II) dated 4th June, 1991 (Anvexure - 9),
in addition to the personal pay 'of Rse 960,00 granted to
him to protect his substantive pay in the State Civil |

Sexrvice, Auoﬂaer stagnation increment wes also allowed

ContdesseeP/5,
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to the applicant wee.f, 5-12.1992 on completion of

another 2 years of service in the IAS vide pay slip
HooFe9(1)(1)-Fin(E)/88 dated 5-3-1993 (Aunexure - 10)
raising the amount of stagnation increment from Rse
125/« to Rss 250/~ This was allowed i addition to
the personal pay of Rs, 9$O/~ ag follows te

Pay X RSO 4, 700 bal
Personal pay oo Rsse 950/ =o
Personal pay <o RSe 250/

(for stagnation)

Rs, 5,900/=¢

Following appointment of the applicaut to the
Junior Adminjstrative Grade weeof, 1=1-1993 his pay wes

.correctly fized at Rs, 4,700/~ in the scale of Rs,

34950/~ « Rse 5,000/~ and the following was allowed to
the applicant vide pay slip issued by the State Govt,

in'the Finance Department vide NooF.2(1)(1)-Fini(E)/68

dated 31-7-1993 (Annexure - 12) 3 -

Pay RSe 49700/

Personal pay Rse 950/ =

Personal pay Rse 250/~ (for stagnation)
e 5,500/

But suddenly a fresh pay slip was issuved vide
Finance Department Noe F.9(1)(1)=-Fin(E)/88 dated 30=4d~
1994 1qng after the applicautfs retifement (onn 3l=7-
1993) (Antexure - 13) illegally reducing the personal

Contd.....P/6.
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pay of the applicant to Rs. 825/~ weesfs 1-12-1990 and

to Rs. 650/« weeofs 1=1-1993 regardless of the fact

that a case (No. OA/126 of 1993).was pending before the
Hon'ble Gauheti Central Administrative Tribuial regard-

ing computation of the said persor2l pay of Rs, 950/«

for retirement benefits. A recovery of Rse . 7,600/= was

also effected from the applicant's Death-cum=-Retirement

Gratuity following the arbitrary re-fixation of his pay

as aforesgaid,

Se

6o

7

1)

II)

Jurisdiction of the Tribunal

- The Applicant declares that the subject metter
of the petition and provisions of rules againu-
st which he wants redréssal is within the

jurisdiction ‘of the Tribunale

Limitation :

.t

The applicant further declare that the apﬁli-
cation is within the limitation preseribed in
Sece21 of the Administrative Tribunal Act,
1985y .
Facts of the cage

That the applicant is a citizen of India,

That the applicant was appointed to the Tripug
ra Civil Service Grade~I on ad-hoc basis vide

Notification NoeFel0(13)=CGA/79 dated 25-11-80

ContdeeseeP/7
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issuved by Re spoudent No.2, Subsequently his
appointment to the Tripura Civil Service Grad
-1 was made on substantive basis vide Notifi-
cation No,F.Z(G)-GA/?S dated 7-11-1985, The
pay of the applicant in the substaxitive post
of State Civil Service Grade~I was Rse 5,350/
on 13-5-1988 iu the scale of Rss 3 4600=5,800/
the date of next increment being on 1=11-198¢
when his pay in his substantive post of State
Civil Service, Grade-I, was raised to Rs.
5,500/~ as would be evident from the pay slij]
dated 26=4=1989,

(Copies of the aforesaid Notification dated
25.11-1980 aid 7-11-1985 and pay slip dated
26=-4-1989 annexed hereto and marked Antiexure

1,2 & 3 respectively)e

That the applicent was given officiating app
intment to IAS vide Notification NoeF.2(2)=G
/87 dated 13-5-1088 issued by the Respondent
Noe.2, His pay was fixed at Rse. 4,700/~ l.e,

at the maximum of the senior time scale of
(RS. 3,200“4’700/"} WQeofo 13"5"1988 alld a
personal pay of Rs, 650/ allowed to proteet

his substautive Pay in State Civiil Serviee a

indicated iy the bay slip at Allexure-3
=Jy

in
terns of letter nNo,

11030725/ 87-AIS(II) dateq

contdc e ..p/a.
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21-1-1988 issued by Respondent No. 1, Followilig
grant of an jnerement in his pay in the State
Civil Service weeef. 1-11-1988 'the personal pay
allowed to him was raised from Rse 650/« t0 Bse
800/~ as shown in Aunnexure=-3, his basic pay
remaining fixed at Rse 49700/=e

(A copy of letter No. 11030/25/87-A1S(1I1)
dated 21-1-1988 is annexed hereto and merked

Anlexure-4).

That the applicant was promoted to IAS vide
Notification No.14015/31/87-AIS.I dated 5-12-
1988 issued by Respondenit Hoel. Hisf pay howeve
remained the same as shown in Aunexure-3, &8s
admi ssible Weeofo 1l=11-1988. He was confirmed
in the IAS w.é.f. 5»12-1989 vide Notification
No. 14013/8/90-AIS(III) dated 10-1-1991 issued
py Respondent Noele | ‘

(Copies of Notifications dated 5-;12-1988
and 10-1-1991 aniexed hereto and marked AlLne x-

ure - 5 & 6 respectively,)

That due to an increment, the substantive pay
of the applicant in the State Civil Service wa
raised to Rse 5,650/" We€of, 1-11-1989 p'rior t
his confirmation in '
nfirmation in the IAS, Following this

inerement, the personal pay allowed to th
e

contd... ..P/g.
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applicant was also raised from Rs. 800/4 to Rse
950/~ weeoefs 1-11-1989, his basic pay repaine
ing fixed at Rs. 4,700/-, as shown in the pay
slip ‘issuecl by Respordenit Ho.2 vide Nol.F.9(1)
(1)=Fin(E)/88 dated 15-1l-1989,

(A copy of the pay slip dated 15-11-1989

antexed hereto aud merked Annexure«7)e

That on completion of 2 yeérs of service by
the applicant i the IAS ai ad-hoe increment
of Rs, 125/= was allowed to hinm for stagnation
in the form of Perséual P8y weeofs 5=12-.1990

" vide pay slip HoeF.9(1)(1)-Fin(E)/88 dated

31-8=1991 1 ssued by the Rés;poxxlexit Noe2 in

. terms of letter No,2001l/5/90/AIS(11) dated

the 4th June, 1991, issued by Respoident No.1,
in addition tb the personal pay of Rse 950/«
granted‘to the applicant to pmotect his subste
antive pay in the State Civil Service,

| (Ccmies of the pay slip dated 31-7-1991
and Govte of India letter dated 4-6~1991 aunex~
ed hereto and marked Aunexure - 8 & 9 respect-
ively.)

That on the completion of another 2 years of

service in the IAS, the applicant was allowed

- oune more (ad-hoc) increment and the personal

pay allowed to him on account of staghation

Contc‘l. oo P/JO.
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was reised from Rs. 125/~ to Rse 250/=- vide pay
slip Ho.F.9(1)(1)~Fin(E)/88 dated 5-3-1993, This
was given in addition to the personal pay of Rs.
950/ = al_lowed to the applicant to protect his
substantive pay inh the State Civil Service.

(Copy of pay slip dated 5-3-1993 annexed

hereto aid marked Aunexure=l0).

Thet the applicant was appointed to Junior
Administrative Grade weeefs 1.1-1993, vide Noti.
fication NosFe10(2)=-GA/76 dated 14-7-1993 issue
by Respondent No.,2. His pay was accordingly
fized at Rse 4,700/~ ih the scele (Rs. 3950-125
4700=-150-5000/=) and he was allowed Rse 950/~
as persc‘mal pay to protect his substauti_ve pay
i the State Civil Service and another perso;zal
pay of Rse 250/~ for stagnation vide pay slip
NooFed(1)(1)=Fin(E)/88 dated 31-8«1993 issued b
Respondent No.2. I other words, his pay and
allowences remained the same e&s he was drawing
before his appointment to Junior Administrative
Grade., |

(Copies of Notification dated 14«7=1993
and pay slip dated 31-7-1993 annexed hereto aix
marked Annexures 1l and 12 respectively), |

That the letter Noo20011/5/90AIS(II) dated 4wl
1991 (Aunexure=9) issued by the Respoudezit No,

" COIEtdo oo e .P/ll‘
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clearly indicates that the ad-hoc increment was
grantecf 9:,3 per the recommendation of the 4th
Pay Commission to employees stagnating at the

maxinum of their scale of pay and that it was

not to be taken into account for the purpo‘se of

fixation of pay on promotiol. According to the

para 2 of the said letler it was left to the
discretion of the State Government to cousider
the desirability of taking these (ad-hoc) stag-
ration increments into account for the purpose
of calculation of DA, House Rent Allowance, etc
ik _respect of the members of All India Services
uider them, The 1;6té below Rule 5A of IAS Pay
Rules, 1954 provides that the stagnation incre=
ment shall be ik the nature of personal pay ands
shall not be taken into account for the purposes
of fixation of pay on promotion to higher postem
This is to say, the stagnation increment was te=
be ightored at the time of fixation pay oL promem

otion,

That in the subject of the Govt, of India
letter at Aunexure-9, stagnation increment has
been appropriately described as Ad-hoc increme

nt and therefore, it should not be confused

- with an 'increment'! in the ordinary sense of

the term, A normal increment fully integrates

into the basic pay of an officer. I fact the

Coutds..,.P/12,
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inerement granted under Annexure-9 was to be in
the form of 'Personal Pay' and was to be ighored
at the tine of promotion of the officer to a hig
her grade and was to be adjusted against future

ilcremenits,

That from the above, it would be clear that the
ad~hoc increment allowed to staguating officers
in terms of the letter at Aunexure-9 issued by

the Respoudent lo,l, was vot ‘'an inerement/increé
ase in the Pay' against which the personal pay

granted to the applicant for protection of his

substantive pay in the State Civil Service was
to be adjusted in terms of Govt, of Iudia letter
at Annexure=4, It ﬁas a mere ad-hoc increase giv
el ini the form of personal pay which wag to be
iguored at the time of fixation of pay on promo-
tion to higher grade, Respondent No.Z2, therefore
rightly after judicious application of mind allo
wed the (ad-hoe) stagnation iucrement of Rs, 128
in the pay slip at Auhexure=-8 il the forn of per
sonal pay in additiqn to the personal pay of Rs.
800/~ granted to the applicant to protect his

substantive pay in the State Civil Service. S

larly the_Respondent No.2 allowed anrother (adeh
) stagnation increment to the applicant-on comp
etion of another 2 years of service in the IAS,

Weeoefs 65-12-1092, vide pay slip at Annexure-1Q

Contd., 0..?/13.
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increasing his persoual pay on account of stagna=-
tion from Rse 126/« to Rs, 250/=. This was allowed
6ver and above the personal pay of Rse 950/« grahi-
ted to the applicant to protect his substantive -
pay in the State Civil Service for reasous stated

above,

That on appointment of the applicant to the juuior
Administrative Grade weeof, 1=1-1993 the pay of
the applicant wes rightly fixed at Rs, 4,700/= in
accordance with Sub-Rule 6B of the Rule 4 of IAS
(Pay) Rules, 1954 which inter alia pYrovides that
the pay of & member of the service of the Senior
lime Scale, shall on appointment to the Junior
Administrative Grade be fized at the stage which
is equal to his pay in the senior time scale, Sinc
-e the pay of the applicant in the Senior Time _
Scale was Rse 4,700/- and Rss 4,700/= was a stage.
in the Junior Administrative Grade (Rs. 3950-125-
4700-150-5000/§)‘his pay was correctly fixed .at
Rse 4,700/= by Respondent Noe2 by pay slip at

Antiexure-12,

That the Respordent No.2 issued a pay slip vide
Noe Fe9(1)(1)-Fin(E)/88 dated 30-4-1994 long after

.the applicants' retirement from service (on 31l=7-

1993) in supersession of pay slips et Annexuresg -
8,10 and 12 directing recovery of over Rs. 74600/ =

(Rupees sevenr: thousgand five hundred) from the

Ccntdooooop/l‘.‘:g
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death-cum-retirement gratuity of the applicant,
This was like & bolt from the blue as because it
was Lot only & matter of recovery of alleged over
-payment, this was to cause cousiderable reducti-
on iu the pensionary benefits’ of the applicent,
The applicant had already filed a case before the
Gauhati CAT being 0A/126/93 (which was pending
for hearingv vhel: the impugned pay slip was issued)
claiming that the pel*éoxﬁal pay of Rse 950/~ gran-
ted to the applica{:t to protect his éubsta_ntj.ve
pay in the State Civil Service should be taken
into account for calculation of his peunsion ete,
COpj.es of pay slips at Annexures 8 and 10 were
made Annexures in that case (0A/126/93) also whi-
" ch formed the besis of the applicaut's case, Res-
poudent No,2 was also a party to that case but
had preferrved not to file any written statemént
before the Hon" ble CAI, Even the Coungel appear-
ing on behalf of the State (Respondent No.2) did
not raise any objection ag to_ the correctress of
the pay and M pay on the basis of which the
application was made, But urnfortunately Responde-
‘Lt No.2 unilateraly ordered reduction of the per-
sonal pay of the a;uplichz'c to the extent of the
aforesaid (adehoc) stagnatioh iucremen‘;s by the
impugned pay slip quite arbitrarily and illegally
without ap1wlicatiox; of mird. There wag absolutely
1o cause for issue of such a pay slip, Respondent
Constda s +s P/15,
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No.l had opposed the application before the Hon'b-

le Tribunal on other grounds but had never gquest-

- loned the correctuess of the pay and persondl pay

allowed to the applicant as per the pay slips fil-

ed by him in support of his clain,

(Copy of pay slip dated 30-4-1994 is anne-

xed hereto and marked Alnexure~13)e |

That the applicant made a representation on 14-7-
1994 before the Resgpondent No.2 ag;air;st the impu-
gned pay slip dated 30-4-1994 on the ground that
reduction of the personal pay of Rse 950/~ grante
ed to the applicant for protection of his substa-
ntive pay in the State Civil Service to the exte-
nt of the personal pay granted for stagnation was
not correct as the stagnation incremetst was not
added to the (basic) pay but was provided as per-
sonal pay which was not to be taken into account
for fization of pay on promotion to higher grade,
It was also pointed out in the representation that
a cage was pending before the Kon'ble Gauhati CAT
for taking into account the personial pay (graunted
to the Applicant to protect his substantive pay
inn the State Civil Service) for computation of
pension ete,. It was requested that the matter
might be reconsidered, But as nothing was heard
about this representation, the applicant made |

another application on 3-1-1995 to Respondent No.d

Conitdesee . P/l6.
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requesting for an early cancellation of the impug-
zed pay slip (Aunexed=13) and refund of Rs. 7,500/
illegally deducted from the deathecum=retirement
gratuity of the applicant followilg issue of the
impugned pay slip. In reply to the same the Respo-
rdent No.2 hes intimated vide letter No.F.9(1)(3)-
Fili(B)/88 dated 8-2-1995 that the applicant's pay
was refixed (vide pay slip at Aunexure-l3)in acco-
rdauce with the clarification issued by the Govt,
of Irdia in their letter No,2686/93-AIS(II) dated
17-12-1993 (copy not furuished). No clarification
régarding the points‘raised iulthe applicant's
representation have been given in this reply as to
how such refixatioun, Quite coiitrary to the Rules,
could be dorne,

(A copy of the representation dated 3=le "
1995 annexed hereto and marked Annexure~l4 and the
reply furnished by Respondent No.,2 is annexed asg
Anexure - 144), '

That adjustment of the personal pay granted to th
applicant for protection of his substantive pay i
the State Civil Service against the (ad-hoc) iner
ment granted for stagnation was totally unjustifi.

ed, illegal and ultravires,

The following hypothetical case would clar
fy the position : The applicant had been: allowed

ColitdeseeePr/17,
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personal pay of Rs. 950/~ o 1-11-1989 to protect
his substentive pay i the State Civil Service,

on 5-12-1990 he was allowed (ad-hoc) stagnation
increment of Rs. 125/-»&5& on 5~12-1992 it was
raised to Rs, 250/~ due to another such increment,
But his personal pay of . Rs, 960/=- was rgdueed by
Rge 125/~ weeofs 1-12-1990 and by Rse 250/~ with
effect from 1-12-1992 and by Rs. 300/~ with effect
Afrom l;l-lggahthereby fially reduecing the perso=
nal pay to Rse 650/~ (from Rse 950/-)s This caused
serious monetory loss to the applicant (a retired
officer) in total disregard of the applicant'd®
perding petition before the Hon'ble Central Admi-

nistrative Tribunal,

- Assuming that the applicant had got a pro-
motioh on 1-7-1993 to a higher grade, then-the
amount of Rse 250/-_would not havg beens taken inte
account for fixation of pay in ?he higher grade
and left out as personal pay to be adjusted again-
st futwe increments/increases i pay in accorda~-
nee with FeR, 37, It is therefore Quite clear that
the personal pay granted to the applicant to pro~
tect his substantive pay in the State Civil Servi<
ce and that granted for skagnation stood on the ~
sape footing and the persocnal pay granted to the
applicant to protect his substentive pay in the
State Civil Service can not and should not have

Contd.....P/18,
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been adjusted agaiyst apother personal pay gran=
ted_as (ad-hoe) increment for stagnation which
itself was liable to be adjusted against future
increments i the event of promotion to higher
grade as afe:esaid. The sane aﬁount cantot be
adjusted twice against future increments. Respots
dent No.2 had therefore allowed these (ad«hoe)
stagnatlou increments (given @s personal pay)
rightly and correctly on application of judieciou:
mnind in the pay slips dated 31-8-1991 (Auuexu1
8) dated 5-3-1993 (Aunexure - 10) aud dated 317
1993 (Aunexure~-12) over and above the personal
pay of Rs._950/-'granted for prqtection of the
substantive pay of the applicaunt in the State
Civil Service., But there was 10 justification
what-so-ever for ordering adjustment of the per~
sonal pay granted for peotection of substantive
pey against personal pay for stagnation wee.fs -
5-12-1990, 5-12-1992 and 1-1-1993 as was ordered
illegally ard with retrospective effect vide pay'
slip dated 30-4-1994 (Annexure-13) which was
issued loug after the applicants retirement from
service (on 31-7-1993) in supersession of the

earlier issued pay slips.

That there was Lo appllcatiou of mind while issu
ing the impughed pay slip dated 30-4-1994 (Auuex

ure-l3) is clearly evident from the fact that pa

' Contd.....P/J-Q.



FYV YN 8 1,

of the applicant on his appointment to Junior Adm

: -nistrative Grade was fixed at Rse 5,000/- We€ofe

1-1-1993 by this (impugred) pay slip. As pointed
out in para 7(XII) above, pay on promotion to Jum
ior Mministrative Grade was to be fixed in accor:
dance with the Sub Rule 6B of Rule 4 of the IAS

_ pay Rules 1954 which inter alia lays down that it

should be fixed at the stage which is equal to hi:
pay in the senior time scale. So it was to be fix
ed at Rse 4,700/-+ Aixl it was correctly fized at
Rs. 4,700/~ vide pay slip at Aunexure 12, But on
what consideration it wes refized at Rs. 5,000/=
Weeofs 1-1-1993 (by Aunexure 13) is anybody's ima.
gination. Such fixation was coutrary to Sub Rule
6B of Rule 4 of the IAS Pay Rule 1954, No clarifi.
cation has been given in the reply to the applic-
ant's representation (Anvexure 14A) regarding the-
se points. Clearly, thérefore, the refixation of

the pay of the applicant by the impugnLed pay slip

has been done without application of mind though

the responsibility of fixation of pay of an offic-

- er like the applicant primarily lies upon the Res-

XVII)

ponident HNo.2.

That by wroug and 1llegal fixation of the applica
nt's pay in Jwdor Administrative Grade at Rs,
5,000/- instead of Rse 4’700/- We€ofs 1=l-1993 th

Re spondent No+2 had further reduced the pensiona

Contdesss .P/20-
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hénefits of the applicant prior to the decision

in Case HNo.A/125/93 (in which the Hon'ble Gauhati
CAT have kindly directed that the personal pay
granted to the applicant for protecting his subst-
antive pay in the State Civil Service should be
taken into account for calculation of his reiire-
ment benefits). Respondent Nos2 calculated the
applicantts pension ete, on the basis of his pay
of Rse 5,000/~ fixed by him by the impugned pay
slip. In fact, the pay of the applicant fixed at
Rse 4,700/= in the Junior Administrative Grade

(of Rse 3950-5000) Weeoef, 11-1993 by pay slip
Anrexure 12, in accordance with Sub Rule 6B of
Rule 4 of IAS Pay Rules 1954 was in order and sho-
uld not have been enterferred with. The pay of Rse
4,700/= plus the personal pay of Rs. 250/~ granted
for stagnation should have been the basis for
calculation of pensionary benefits to the applica-
Lt (pending order of Hon'ble Tribukal) on ineluse
ion of the Personal Pay (i.ee Rse 950/-) of the
applicant granted for protection of his basie pay
in his subgtantive post of State Civil Service
prior to his confirmation in the IAS, Now the
personal pay of Rse. 950/~ is also to be taken in-
to acéount for calculation of pebsionary berefits

asg per the decision in Case No. 0A/126/93.
(A copy of the operating portion of the

Contd. o8 e .P/2l.
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decigion of Hon'ble Gauhati CAT in case Noo,OA/125

/93 is annexed hereto and merked Aunexure 15).

That there was Lo Rule or Notification which reg-
uited or authorised takinug into account of the
personal payvgranbed for stagnation for fixation
of pay in the higher grade as on 1.1-1993, But
apparantly the Respondent No.2 had quite arbitra-
rily taken the personal pay for staguation iuto
account and fixed the pay of the applicant illeg-
ally at Rse 5,000/= weesfs 1-1-1993 and calcula-
ted his retirement beunefits 8t Rse 5,000/=s

That the Respoixlent No.l has issued a Notificat-
ion vide No+20011/14/93/AIS(I1)~A dated 6=7=1294
long after the applicahtis retirement from serve
jce (o 31-7-1993) by which the words *for the
purpbse of fixation of pay on promotion to higher
postst occuring il the note below Rule 5A of the
IAS (Pay) Rules, 1954 have been omitted with
retrospeétive effect, i.es Weeofs 30~9-1993 the
applicant had, in fact, retired even before 30-0w
1993, Now after issue of this Notification, the
(ad=hoc) staguatiéu inerement qualifies to be
taken into account for fixation of pay in the
higher grade, on promotion, in respect of those
officers who werevpromoted ol or after 30-9-1293
but this is not applicable to the applicant who
had moved to higher grade wee.f. 1-1-1993 and

Contdeses QP/22.
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retired on 31-7-1993. Moreover, it is worthwhile
to note that the stagnation increment continues

to be in the form of personel pay.

(A copy of the said Notification dated
6=7~1994 is annexed and marked Annexure i6).

That i the explanatory memorandum attached to
the said Notification, the following certificate

has been givehh =

" It 1s certified that no member of IAS
is likely to be adversely affected by

~ this Notification being given retrospec-
tive effect",

Thus it is clear that the object of this Notifi-
cation 18 to give benefit to officers and not to
take away, with retrospective effect, the benef=-

its already enjoyed by retired officers.

That there is Lothing in this notification (Aun-
exure 16) which calds for reopening of already
settled cases specifically cases already settled
before 30-9-1993. The applicant received upgrada-
tion in the IAS only ouce, i.e. oh 1=-1-1993 from
senior time scale to Junior Administrative Grade
(before his retirement from service on 31-7-1993 )
o His pay was also rightly fixed at Rs. 4,700/«
in Junior Administrative Grade by pay slip at

Contde.e.oP/23,
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Axn.zexure 12, But by issuing the impugned pay
Slip (Atexure 13) after the applicants®! retire=-
ment from service the Respondent Ho.2 has upset
already settled positiou_without any just or
reasonable cause, The impugked pay slip (Anbex=-
ure 13) had been issued by Respondent Noe2 on
30-4~1994 in supersession of earlier pay slips
long before the issue' of the Notification dated‘
6-7-1994 (Aunexure 16), The said Notification
covers promotion cases that have taken place on
or after 30-9-1993. But as the applicant hed
received upgradation on l=1l=1993 and retired
from service on 31-7-1993, this Notification
was un-applicable and of no consequence so far

the case of the applicant was concerned.

That the following table will show the relative
position of the pay and personal pay allowed

to the applicant by Respondent No.2 through

- different pay elips but later on unsettled by

the impugned pay slip.

Contd.....P/24,
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Pey and Personal Pay allowed to the
applicant vide the impugned pay slip

yis-a-vis his actua] entitlement,
Allowed by impugned pay slip b ctual en
(Anrexure = 13) p | g ctual entitlement
Effec= Pay Personal P.P. Total § Pay P.?P. for P.P. Total Rema-
tive pay to for ] protect- for rkse
fron protect Stagnae ] ion of stag
substen-  tion. § Substent unat-
tive pay g ive pay ioue
it the in State |
State a Civil
Civil Service,
Service. g
n_ .
1,11,89  4,700/= 950/« - 5,650/-3 4,700/= 950/= = 5,650 (a)
5.12.90 4,700/= 825/~ 125/w 5,650/..g 4,700/= 950/= 125/= 5,775 (b)
5.12,92 4,700/-= 700/~ 260/ = 5,650/-% 4,700/= 950/~ 250/= 5,900 (c)
1, 1,93 5,000/- 650/ - 5,650/= g 4,700/~ 950/= 250/= 5,900 §d)
]

Reparks ‘a-

(a) lo dispute.

(b) The entitlement was duly allowed by pay
slip dated 31-8-1991 (Aunnexure~8) which was
superseded by the impugned pay slipe

(e) The entitlement was duly allowed by pay slip
dated 5-3-1993 (Annexure-10) which was superseded
by the impugned pay slip.

(a) The entitlement was duly allowed vide pay slip
dated 31-7-1993 (Annexure-12) which was superseded
by the impughed pay slip.

8s Details of remidies exhausted.

That the applicant made an application to Respon=

Conitdesees P/25.
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ration of the decision regarding issue of the impe
ughed Pay slip (Aulexure~l3) which was issued in
supersession of correctly issued pay slips (at
Annexures 8,10 and 12) long after the applicants
retirement from service. Bult as Lo reply to the
repre‘sex;tatiou was received, he made on 3=-1-1995
another application to Respondent No,2 eopy of
which has been placed at Annexure-l4 praying for
cancellation of the impugned pay slip by 31,1, 1594
-5 and refund &f Rse 7,500/~ illegally recovered
fronm his death-cum-retirement gratuity following
issue of the impugnhed pay slipe. But the reply
givenrr by Respondent No.2 (vide Alrexure-l4A) fai-
1s to clarify the points raised in the represen=
tation and simply states that the pay was refixed
according to the clarification given by the Govt,
of India,
Qs Matter not previously
filed or pending before
any court,

The applicant further declares that #he did
1ot previously file any application before any
court in respect of the matter in the present
application and no such application suit or writ

is peixdling before any bench of the Tribunal or

Court,

Contd. ... /26,
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10, Relief sought,.

In view of the facts mentioned in the forégoing

paragraphs, the applicant prays for the following

reliefs =

(a) For an order eanc_elling/quashing the
j.mpugned pay slip No.Fp9(l)(1l)-Fin(E)/88
dated 30-4-1994 (Antexure=-13) which was 1ssue
long after the applicants retirement fronm ser
vice (on 31-7-1993) in supersession of pay
slips dated 31-8-1991 (Annexure-8), 5-3-1993
(Aunexure=10) and 31-7-1993 (Annexure-l12),

(b) For an order declaring that the pay sli-
ps issued earlier by Respondent No.2 copies

of which appear at Aunexure 8, 10 and 12 were
correctly issued and direct the Re spordents ‘

1ot to interfere with the sere,

(¢) For an order directing that the retire-
pent benefits of the applicant should be cal-
culated on emoluments which should not be les
-s thal Rse 5,950/~ (i.ees pay Rse 4,700/=
personal pay Rse 950/~ and personal pay for
stagration Rse 250/~

4

(4) For an order directing the Respordents
not to apply the Notificatioli issued by Res~
pondent Ho.l vide No,2C011/14/93-AIS(II)=-A

Contdeees .P/27‘
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dated 6-7-1994 in the case of the applicant as he
did not get any promotion on or after 30-9-1993
ard had, in faet, retired from service on 31-7=

1993,

(e) For an order directing the Respondent No,2

to refund Rs. 74500/~ which was illegally recove-
P '

ered from the death-cumeretirement gratuity of

the applicant consequen:t upon the issue of the

impugted pay slip (Axn;exureélS). A

(f) Other reliefs which the applicant is entit-
led to under the Law and equity.

Interim order, if any, prayed for ; Nil.

1l, Particulars of Postal order in respect of the

application fee 3

1) Humber of Indian Postal Order s € O 29734z
II) Neme of issuing Post Office s A gaMwhald
I1I) Date of issue of the Postal Order 3 (); ‘,5’
IV) 7Post office at which payable : Gauhati,

12, List of enclosures 3

1) Copy of Notification No,10(13)-GA/79 dated
25-11-1980 issued by Respondent No.2 appointe-
ixﬁg the applicant to Tripure Civil Service

Grade-~I on ad-hoc bagis,

Contde....s P/28,
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3)

4)

5)

6)

7)
8)

9)

M ki

Copy of Notification No.F.2(6)-GA/78 dated
7-11-1985 issued by Respondent No,2, appoin-
ting the applicant to Tripura Civil Service

Grade~I oi substantive basis.

Copy of pay slip issued by Respondent Ho.2,
vide Noo.FeS(1)(1l)=-Fin(E)/88 dated 26-451989._

Copy of letter No,11030/25/87-AIS(11) dated
2l-1-1988 issued by Respondentvﬁo.l,”which
provides for the entitlement of the differ=-
ence between the maximum of Seunior Time Scale
of IAS and the substentive pay in the State

Civil Service as personal pay.

Copy of Notification Nb.14015/31/87-AI8,I
dated 5-12-19088 issued by Respondent Noel
appointing the applicant to IAS,.

Copy of Notification No,14013/8/90-AIS(III)
déted 10-1-1991 issued by_Respoudent No. 1
confirming the applicant in the IAS.

Copy of Pay slip NoeFe9(1)(1)-Fin(E)/88 dated
15-11-1989 issued by Respondent No.2,

Copy of Pay slip NoeF.9(1l)(l)-Fin(E)/88 dated
31=8=1991 issved by Respondent No.2,

Copy of letter No.20011/5/90/AIS(II) dated
4-6-1991 issued by Respondent'ﬂo.l.providing

for ad-hoc stagnation incremenit.

Coutde.. ooP/290



10)

1)

12)

13)

14)

. 144)

15)

7
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Copy of Pay Slip NO.FgQ(l)(l)-Fia(E)/SB dated
5=3-1993 issued by Respondent Noe24

Copy of Notification HoeFe 10(2)=GA/76 dated
14-7-1993 issued by Respordent No.2 appoint-
ing the appliecant to Juuior Administrative

Grade,

Copy of Pay Slip No.FeS(1)(1l)=-Fin(E)/88 dated
31-7-1993 issued by Respondent Noe2,

Copy of impughed Pay slip No.F.S5(1)(1l)-Fin
(E)/88 dated 30-4m1994 issued by Respoudent

No.2 in supersession of earlier Pay slips,

Copy of application dated 3-1-1995 made by
the applicant to Respondent No.2 for early
cancellation of the impugned pay slipvand
refud of Rse 7,500/« illegally reeovered
ffom the applicants death-cum-retirement
gratuity following the issue of the impugned
pay slip (Amnexure-13),

Copy of letter No,F.9(1)(3)-Fin(E)/88 dated
8-2~19905 issued by Respondent No.2 in reply
to the application referred #a in Annexure =
14,

4 copy of the operative portion of the deci-
sion in OA/125/93 passed by the Hon'ble
Gauhati CAT,

Contd. ese .P/So.



16, Copy of thification NO.200ll/14/93-AIS(II)~A
dated 6-7-1994 issued by Respondent'ﬁé.i auth-
orising (wee.f, 30-9-1993) taking into account
of (ad-=hoe) stagnation inecrement for fixation

of pay, on promotiel, to higher grade,
17, Vokalatnama,

18, Postal or‘der' No. § 0 3293(x dated 67%9 A
for Rse 50/=e “

VERIFICAT]IOHN

I, Shri D.K. Bhattacharjee, 8/0. Lt. D.R. Bhatte-
-charjee, aged 59'years, retired from GoVernmgut service,
as & pember of the IAS on 31-7-1993 now resident of 80
Akhaura Road, P.C, Ramnagar,_Agartala, Tripura do hereby
verify that the coutents of paragraphs 7(i) to 7(viil),
7(xiii), 7(xiv) apd 7(xix), are true to my persoral kuow-
1édge, paragraphs_7(ix) to 7(xii), 7(xv) to 7(xviii),
7(xx) and 7(xxi) are believed to be true to 'Legal Advice'
y rest of the foregoing application are my humble submiss-
ion and prayer and that I have not suppressed any material

fact,

[YWWW\TVD'
Dated : SEIORE Y

Place : Agartala, Signature of the Applicant,




ANNEXURE -~ 2 v; (

No.F.2(6)-GA/78

Governzent of Tripura ' J&
Appointment g Services Department
W4

Ay

Jated, Agartala, the November
7, 1985,

Department Motificaticon 1o.F.10(15)-GA/79 dated 6,10, 80
(2nd amendment) reaq with Notification NoeFel9(13)~GA/79
dated 17,.11,80, the following confirmed TCS GroI1 Offji-~
Cers are appointed to the TCS Gr.I(selection Grade) of
Tripura Civi} Service cn substantive basisg with effect
from 12,6,85 ang until further orders : '

SleNo, tame of OffiCer Present post he{Q

Lo shri m.L, Das, Tcs Gr, I = Deputy Secretary, Civi]
. Secretariat, Agartala,

2. Shri S, Deb Roy, TCS Gr.]1 - Dy. Chief Executive
Officer,Tripura Tribal
Areas Autonomous District
Council, Agartala,

3« Shri Selle Supta, TCs Grel = Addl, D, M. & Collector,
West Tripura, Agartala,

4, Shri D.K, Bhattacherjee -
) TCS Gr, I ’ Dy, Secretary, Civil

Secretarijat, Agartala,

‘Ss  Shri H, i, Choudhury, = Inspector General of

TCS Gr, 1 Prisons, Tripura,

6« Shri H, p, Shiv, TCS Gr.I - Addl, Registrar,
Co-operative Societies,
Tripura, ‘

7. Shri J.p, Gupta, 7CS GroI - Dy, Secretary, Tripura
Public Service Cummi-
ssion, Agartala,

The above Motification is issued in continuation
of Appointment & Services Department Notification
No.Fo10(13)-GA/79 dated 22,11,82 and dated 12,6,83,

By order of the Governor,

Sd/~-
(P. C. Sharma)
Joint Secretary to the Govts of Tripura,

Copy to :=
1. Chief Secretary, Tripura, Agartala
* A % . * % * ** %

Sd/-
: (P.C.Sharma )
Joint Secretary to the Govt, of Tripura,
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R NooFi9(1) (1) =Fin (E) /g8 ' V)
PO ’ Goveénﬁentmqf“Tripur§<f T
FEAREI - T Civil Secretariat o e

Finance Department
(Establishment Branch)

Dated, AGARTALA, the z¢¢p April, 1989,

PAY ETC. REGULATION SLIP (PROVISIONAL)

'The officer named is entitled to draw Pay etc. at the

monthly rate shown below from the date(s) specified less the
amount already drawn. - .

In case the incrément(s) shown as admissible has already
been drawn or has been withheld, this authority should be treated
as void to thap extent.

Name, designation and From From From REMARKS.
scale of pay. '
: pay 13.,5.88 1,11.88
Shri D, K, Bhattacherjee,lhs;
R8+3200~100~3700-125-4700/~ - fnerement allowed,
Pay ove (X X 4700/"' 4700/"’
Personal Pay vee 650/~ 800/~
Other allowgnce - As addnissible under

, nomnale rules, ‘
- N Q///
| W

vV
(B. B. Bhattacharjee)
Finance Officer & /
Deputy Secretary to the
Government of Tripura. .

COﬁ;/torwarded to :=-
tdl.

Shri D, K, Bhattacherjee,IASq
Commissioner of Taxes, Tripura,

2. The addi, Commissioner of Taxes, Tripura.

3. The Appointment & Services Department, Civil Secretariat,
Tripura, Agartala. :
4. The Estate Officer, Public Works Department, Agartala.

Bimal pr.

i b s



. . ~
| ANIEXURE - 4 g>
No, 11%0/25_/&7-&15(11) o

Government of India qp
~- Ministry of Personne] ublic Grievances A
_ and Pensions Depsrtment :

of Personnel & Training.

e

Hew Delhi,the 2lst January, 19gs,

To

The Chief.Secretaries,
All State GOVernments/Union Territories,

Subject ;= degulation ¢f 2dy in the senior time scale

of officers procoted from the State Services
in_the IAS cn dppcintment to the IAS,

Sir,

, invi eference to clause(8)
Section(l) of the Schedule I to the IAS (pay) Rules which
pProvides that the basic pay of a promoted officer in the

IAS time scale shall not exceeq the pay and woulg have drawn
in the time scale of the JAS as 3@ direct reduit on that date
if he hid been 4ppointed to the I

AS on the date on which he
Was appointed to the State Civil Services, It has been poin-
ted out|that in some cases

P2y drawn in the "lower Scalon
or "higher scalen 4s the ¢;3s

se may be, ag defihed in Schedule
IT to the IAS (Pay) Rules, on the date of appointment to the
IAS, is more than the maximum of the senior time Scale of IAs,
2,

o Such cases have arisen vhere the ay scales in
SCS have| been higher than the pay scale of tﬁe senior tinme
scale of! IAS, The IV pay Comzission have observed that the
State Government mJUst ensure that the pay scales of feeder

services|to the IAS are not higher than the pay scales of IAS,
3. while these observations might be kept in view by
the State Governments jin revising the F3y scale of the State
Services |in order to remove the hardship which would be caused
i nNe maximum of the senfor time

, is more than the maximum
of the senior time scale, it hag

been decided that the pay
in such cases mdy be regulated as under ;-

" ‘“'here the Pay drawn by the promoted officer in
the "Lower Scale* or "higher scale® as.the c:;se
may be, is higher than the maximum of the
senior time scale of the IAS, he shall be enti-~
tled to personal rFay equal to the difference
subject to the following conditions ‘-

(i) Péy plus perscnal I-@Y shall not exceed
Rs.$70C/- per mongh,
an
(11) The personal Pay shall be absorbed in
future increments/increases of pay ",

Yours faithfully,
’  sq/- o
W o (V. R, Srinivasan)
~ \gﬁh; _ Deputy Secretary to the Government India,
o~ . |
’Afﬁiﬂg/ Copy to All Ministry and Department of the Govt. of India,
L 8.6 E5RY sd/- :
‘gk.“s,Ob o Deputy Secretary to the Government of India
Secw"'*ﬂ'(;omﬁ"‘s"\w )
e o8 GOVERNMENT OF TRIPURA
T e APPOINTHENT & SERVICES DEPARTMENT, AGARTALA
No.F J9(2)-GA/88 Dated, the 1st March, .’ '88,
Copy to :=

All Heads of Lvepartments/Finance
tment for information
Depar t &l 1.3,5‘38
: (P.G.Ghose}
Under Secretarv tn the vt e Tetm....




AIJIEXURE - S
A

A

TO BE PUBLISHED IN TUE GAZETTE

CF INDIA IN PART I
SECTICN 2 . .

NOLF, 14015

/31/87-A1S, I
Government of India

Ministry of Persornel, p.G, @

Department of Fersonnel g
: LI DSy

Pensions
Tfraining

New Delhi, the S December, 1988,

MWTIFICATICN

In exercise c¢f the
rule(l) of rule 8 of the I
(Recruitment) RAules,
of reg

powers conferred by sub-

ndian Administrative Service
1654 read with sub-regulation(l)
ulation G of the Indian Adninistrative Service
(Appointment by Promction) Regulations, 1955, the
President is pleased tc appoint s/shri (1) s, Baner jee,
(2) s. N. Gupta, (3) s, K. Bhattacherjee, (4) H, M,
Choudhury, (5) J.#. Gupta, (6) s.B. Sen, (7) s.K.
Ganguiy, memters of the State Civil Service of Tripura

to the Indian Adainistrative Service on probation and

to allocate them to the Joint Cadre of hmnipur-Tripura
under sub-rule (1) of rule 5 of the Indian Administrative
Service (Cadre} Rules, 1934,

sd/-

DESK OFFICER,

To.
The ianager,
Govt, of India
Faridabad (Hary

!
{

New Delhi, the S5.12,1988,

Press,
anaj,

No.F,14015/31/87-A1S. I

is forwarde

-

A copy a

d for information to the
following .

1. The Chief Secretary to the Govt. of Tripura,

Agartala, (with 7 spare copies for onward
Jransmission to the Gfficers concerned),
4% #* L2 X %
Sd/-

( M.S. MATHUR )
DESK CFFICER.
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( TO BE PUBLISHED IN THE GAZETTE OF INDIA PART 1
SECTION 2) . '

No.14013/8/90-AIS(III)
_ Government of India
Ministry of Personrel, P.G, & Pensions
( DEPARTME!T OF PERSONNEL & TRAINING )

4%

New Delhi, the 10-1-91,

In exercise of the powers conferred by rule 3A of the
Indian Administrative Service (Probation) Rules, 1954, the -
President is pleased to confirm, in the Indian Administrative
Service, the folloving members of the Indian Administrative
Service borne on the Joint Cadre of Manipur/Tripura with
effect from the date shown against each :-

1. Shri S.Banerjee 5,12,89
2, Shri S,i.Gupta 5.12,89
3. Shri D.K.Bhattacharjee 5.12.89
4.¥Shri H.M.Chowdnury - 5,12,89 |
5. Shri J.P.Gupta 5.12,89 :
6. Shri S,B.Sen - . 5.12.89
7. Shri S.K.Ganguly: - 512,89
Sd/-

(S. Subhadra )
Under Secretary to the Govt. of India,
Tele : 3012285

To

The Manager,

Govt. of India Press,
Faridabad (Haryana)

No.F.14013/8/90-A1S(I11) New Delhi, the 10.1.91,

A Copy each is forwarded for information to :=

l, The Chief Secretary to the Govt, of Iripura,Agartala,
with reference to their letter No,F.12(2)-GA/87(L)
wikhxxafaxanzexkexthakx dated 23.6.90 (with seven spare
Coples for the officer concerned .

* X R R X oA kX R ok

Sd/- ( S. SUBHADRA )
" Under Secretary to the Govt. of India,
' Tel : 3012285,
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% ,rvm..,., GOVERNMENT OF TRIPURA o ANNMUR‘: ‘71
P NG N © CIVIL SECRETARIAT | _ Y K
& Mo, FINANCE DEPARTMENT 2 :
r OV 1989 fe) (ESTABLISHMENT BRANCH) o o
et f ’ | MMA&mmm’Suumwr'
Vi Le¥.9(1) (1) -Fin(E)/88. RGO 1989

PAfE?C. RECULATION SLIP (PROVISIONAL) . -

m W 1S m I

i

The officer(s)

S @

less the amount already drawn. bR
| i is not
admissible has already been drawo or withhcld or 1s
ve salary[increment(s) showa as s has alre ‘ ’ ;
In case the payflea thority shall be treated as void to that® estent - o

due under rules or order, this au

lcave on the date of mcrzmeal, the financial beacht from the focrement will accrue

fficer is on
T o o ool s by the ot coseemed ~
from ¢ - ions and rocoverics of oans and advances and otber Government ducs  should be
Deductions of fund subscrption: - ised bel ) |
. drawn beyond what 5 autons ow.
affected. Nothing should be L
. * shri D.K.,Bhattacherjce,lAS3, ) . .
Name *— ;i\ octor, Information,Cultural affairs & Tourism,
Designatios :— Rg ,3200~4700/= '
Scale s ‘ , . 2
- - . a.lld J 1 i » . i
Name, designation ! From From | From From *} " REMARKS
. ‘scale of pay __J ‘ b
l e | 3 1 &4 1 s 6
T 51011239- E
" | { Increment is
.+ Substantive/OMiciati Rs {4700/~ : I ‘
2. Leave Salary e " 1 ' ' :
X Special Pay :— | :
| | o , i -
4. Personal Pay 1— ' ’ 950/_‘ ' '
5. Allowances :— Other 4llowanges &5 per rulds
D. A, applicable toIAS Officers.
A D.A.
C.A Co
A
. H.R.A ' i
Other allowanccy .
“ i ]
le , ’ ’
. l —Ju
Signature ' -
‘ yats
. Desi . ( S, Sen )
signation  Of ficer-On-Special Duty,
Copy [arvarded to t— Fiﬂaﬂc? Department(estt,
\ _ sranch), Govte Or 1'ri
S . X ’ ripura
\. & Shri D.K.Bhattache’rjee,IA:,Director. Intormation,Cultural Affairs Ef
3 Director,I.C.A,T,Govt.of Tripurae Tourism,Govt, of Tripura.

3 Thc'Appoimmrnl & Scrvices Department, Civi) Secretariat, Tripura, Agartala,
4. The Estate Officer, P. W. D. Agartala. -

TGPA —4+4-89—10.000 1. C. No. 1560,



CiviL
. FINANC

GOVERNMENT OF TRIPURA

'\..

ANNEXURE -8

w%

SECRETARIAT
£ DEPARTMENT

(ESTABLISHMENT BRANCH) . :

Hoere9(1) (1)=Pin(r) /88"

Dated, Agzartala, the 3[ g#i(geygust:
. ,

PAY ETC. REGULATION SLIP (P20 VISIONAL) .

t

The officer(s) numed  below is eatit !td to draw pay i af the manﬁﬂ) rate(s) shown from the date(s) specified

less the amount already drawn.

due under rules or ocder, this authority shat! Se

ane

In case the pay/lcave salaryfincremenat(s) van g

In case the officer is on [eave oa the dsiz of jaers
from ihe datc of resumption of dutics by the efcer(sy concermed,

3 4
iuwa.;»u

Bas al: erldy been diawn or mlhhdd or is noot

d o that evrens

2% 2d-migNe

financial bcnu: frora the increment will accrue

i, the

Deductions of fund subscriptions and rezovenies of loans and *dvamcesand other Government dues  should be
affzcted.  Nothing should be douwn beynad Wizt is autpss o beluw, '
Name +— Spd D.X.Bhattacherjee, IAS ’
Designation :— goint Secretary. Govt of Tripura,
Seale 3 — Rs., 3200-4700/;
- Name, deagaation and i r.’w....n.m..,...":.. “’i’ - - :
scale of pay i trom j From ; From From REMARKS
T T T T e e e —m———t
ot N L3 1 4 1 6 B

o

Pay :——Subsmmivr:/O:Eiciazing

i |
R3, 4700/« |

T ) —
T ———. ~-—-—-—..“—~—-———-_\
'

, his issues in
|- I Eontinuation of the |
Leave Salary :— Personal Pays~1 950/= ay slip issued :
. - J j | L ‘ Earlier under the
Special Pay 3— ' . _.' n uthority of even
, Personal Pay; ; 125/=| (for sf,agnati n) number Dte15.11,89, !
Personal Pay g— g )
} e y
Allowances l 8Spl. Pay & other alllowancds
D. A. as ad sslbl to A officers, :
AT A | ‘
i
C.A. | , !
H. R A
Otlier allowances I{
}
e | o
e ‘ |
Signature /
%
I'/VIV
Desigration 8 o/ vuritiry: 0,
Proa /o (i o oy NS

Copy Torwarddd iy o

I sp DK, Bhattaclerjee, IAS,

- ] Director,’ IQC‘A‘T'
3 The Appsintm: ‘it & Services D

4. The Estate Officer, P, W. D. Agaceala

..».-..'.._.Ah_*-»-—..‘ ——

BRI & B TR

Joint Secretary & DirectOr, I.CQA.T.

Govt of Tripura, Agartala,
partment, Civil S«:»;fws.uz, Tripura, Agariala,

TGPA~1-4:39 ~50.03) -y, - Ne. 1360,

o~



AlNEXURE= 9 ;?,é§(

NU.20011/5/90-AIS(II) ¢,
GOVEARNMENT OF ILDIA - A

MINISTRY OF PERSCHNEL, E.G. AND PEMNSICNS

( DEPARTMENT OF PERSU'MEL & TRAINING )

NEW DILRI, the 4 June, 1991,

To ' '
The Chief Secretaries of

411 the State Governments and

Union Territoties,

Subject :- Recommeéndations of the ‘Fourth Central
' Pay Commission grant of ad-hoc incre-
mend  to employees stagnating at the
maximum of their scales of pay.i

Sir,

. I am directed to say that it was decided
vide iinistry of Finance Cffice meorandum No.7(20)/
E.II1/87 dated 7th June, 1990 to treat stagnation
Increments as pay feor the‘purpose'of,calculating DA,
CCA, HRA and retirement benefits in respect of the
Central Civil Government sérvants, This is, however,
not to be taken into account for the purpose of fixa-
tion of pay on promotion from one grade to another
grade, These instructions were extended in the cases
of Officers telonging to the All India 'services who
are serving in connection with the affairs of the
Union, vide our letter of even number dated 1-4-91,
It was also suggested that the State Governments may
consider extendin§ these benefits to the members of
All India Services serving under them, in the light
of rule 2(b) of the All India Services{Conditions of
Service Hesiduary Matters) Rules, 1960,

2. The matter has further been considered
and it has been found- desirable to clerify the exact
Amplications of the comhunication made vide our letter
dated 1-4-91, Whereas stagnation Increments are not to
be counted for the purpose of fixation of pay on pro-
motion the State Governments have been requested to
consider the desirability of taking stagnation Incre-
ment into account for the purpose of calculation of
DA, HRA, CCA and pensionary benefits in respect of the
members of the All India Services serving under them,
In respect of grant of Dearness Allcwances and

Contd. . , .P/2



pensionary benefits to the members of the A]] India
Services, the rules applicable to them are the same
irrespective of whether they are vorking in the States
or are the Centre, Further, under the Al} India Servi-
ces ( House Rent Allcvance ) ﬁulgs,'lQ??, vhereas mem-
bers of these services servihd in connection with the
affairs of the Union are entitled to draw House Hent
Allowance at the rates and subject to.condition speci-
fied by the Central Sovernment in respect of officers
of the Central Civil Services Group 'A!' those serving
in their State Cadres are entitled tc draw this allowance
at the rates specified by the State Governments concerned
in respect of Cfficers of the State Civil Services,
Class I provided the allovance, the allowance thus,
allowed to them is not less,than what they would have
drawn had they served in connection vith the affairs
of the Union at the same station. It would thus be
observed that it would be necessary for the State
Governments to extent the instructions communicated

to them vide our letter dated 1-4-91 to the All India
Service Officers serving under them in regard to Dear-~

% ness Allowance and pensicnary tenefits. The same will
" be the position in TFespect of House Rent Allowance in
case the benefits afforded to them by the State Govern-
%’ments concerned are inferior to the benefits which would

have been admissible to them had they served under the
Central Government at the wx same station,

33. Regarding counting stagnation Increments
jfbr the purpose of calculation of City Compensatory
jAllowance‘to the All India Service Cfficers cerving
their State Cadres, the positicn would however be
idiffefent. As per the All India Services(Compensatory
Allowance) Rules, 1954, which includes the grant of
City Compensatory Allowance also, admiscibility of
~this allowance the members c¢f ithe All India Services
1s regulated by the orders of the Covernment under

Contd. . . .P/3
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whom such members are, for the time being, serving,

The question of ccunting Stagnation Increments for

the purpose of calculztion of CCA, for the All India
Service CUfficers serving in connection with the affairs
of the States would, therefore, require to be decided
by the State Governments concerned themselves,

4, It is reguested that the above position
may be brought to the notice of all concerned for
necessary action,

i

Yours faithfully,

Sd/~ P. N, Narayana
' _ 3-6-61
Director.

._.__.__......_.._......._.-........__....__............._—.___.._..._.-—

NC.F.10(2)-GA/87

GCVER!WMENT CF TRIPURA
APPOINTMENT & SERVICES DEPARTMENT

Dated, Agartala,the 3rd July,l99l,

Copy to :=- ’
L. All IAS/IPS/IFS Cfficers for information

* <% * - ¥* % ¥ &

Sd/- 3-7-91

. ' . ( Mo Majumder )
ﬁg . Joint Secretary to
b& the Government of Tripura,
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' ANNE KURE ~ 10
- < GOVERNMENT OF TRIPURA , 9\

CIVIL SECRETARIAT
FINANCE DEPARTMENT
(ESTABLISHMENT BRANCH)

NO.P.Q (1) (1) "'viﬂ (E) /88 Dal‘:d, ‘Aganu]u' lhe Sth MarCh, ! 93 [}

PAY ETC. REGULATION SLIP (PROVISIONAL,)

The officer(s) named below is entitled to draw pay etc. at the montbly rate(s) shown from the dute(s) specified
less the amount already drawn, if any :

In case the pay/leave salary/increment(s) shown &s admissible has already been drawn or withheld or is not
due under rules or order, this authority shall be treated as void to that extent. !

In case the officer is on leave on the date of increment. the financial beaefit from the increment will accrue
from the date of resumption of duties by the officer{s) concerned. .

Deductions of fund subscriptions and recoveries of loaas and advances and other Government dues shall be
affected. Nothing shall be drawn beyond what is authorised below.

Name :— Shri D.X.3hattacherjee,IAs,

Designation :—~ Addl.Secretary, Govt.of Trisura.

Scale i— Rs.3200-4700/-
Name, designation and ' From From ﬂ From | From REMARKS
scale of pay. . } . i - . —_—
i ! - Is.32.92 3 i ¢ A L
Rs.4700/- l

1. Pay :—Substantive/Officiating

Personal Pay -

950/~ : ,
2. Leave Salary :— 50/ ' .

3. Special Pay :— for stagnation)

'

|

[

Ls. 250:/- ( Percsonal Pav
|

4. Personal Pay ;—

i '

S. Allowances :— - Other allowances as. !
_ : " admissible urnder o
D. A. ' "~ | AIS Pa¥ Rules, C :
A.D. A. : L : | !
C.A. | " ?’ g
| o f
H.RA. ': | ' | |

Other allowances " f' '} ‘

————

Signature

Lt{/} /4 5
/ ' Designasion - (8. K.DUTT :
‘ Under Secrotar, to the

¢ . Goveranment of Tripura
\'Cb}/fomlardcd to :— | Finance Doperiments
T8hri E.,K.mhattacherjeo,I‘&S,.\iﬁlcsezretary to the Govt. of Tripura,S.A.
2. The Under Secretary,S.A.Dectartment. . Pesartinent, Agactala.

3. The Appointment & Services D:parcmcni. Civit Seceetaniat, Tripura, Agartala.
4. The Estate Officer, P W. D. Agaruala.

TGPA—4-3-92—10,000—J. C- No. 3425.
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GOVERI&EUT ©OF TRIPURA
APPOINTLENT AND SERVICES DEPARTMENT

NO.F.10(2)-GA/76 Dated,Agartala, the l4th July'93

{
i

NOT IFICATION

The Governor is pleased to appoint the following
IAS Officers of Tripura bari of Joint Manipur Tripura
Cadre to the Junior Administrétive Grade in the scale v
of £5.3950-125-4700-150-5000/~ (non functional) with
effect from the Ist January, 1993,

1, Shri Y,P.Singh, IAS (MT : 84),, D. M. &.
Collectar, Southrfrﬁpuré.ixipure_

2, Shri R.P.Meena, IAS (MT: 84) ,Additional
Secretary, Government of Tripura,

3. Shri S.N.Gupta, IAS (MT: 84), Director
Set:t_lement_& Land Records, Govt. of Tr{pura.

4, Shri D.K.Bhattachar jee, IAS (MT: 84),Additional
Secretary, Government of Iripura,

5. Shri H.M.Chowdhury, IAS (MT: 84) Special
Commissioner,Incharge,rripura Sales Empo-
rium, lNew Delhij,

6. Shri J.P.Gupta, IAS (MT: 84), D.M. & Collector,
West Tripura,

By order of the Governor,

Sd/- ( A. Lo Chakraborty )1407093
Under Secy.to the Govt, of
Tripura,

Copy to :-

l, Chief Secretary, Tripura, Agartala.
*******-**

Sd/- (A. L. Chakraborty )
Under Secretary to the
Govt. of Tripura,



: ANNEAURE - 12
w- - GOYERNMENT OF TRIPURA
' CIVIL SECRETARIAT
FINANCE DEPARTMENT

(ESTABLISHMENT BRANCH) gA/
NOJF.9(1) (1) =rin(x) /88 Dated, Agartals, meM th’ July, 1993,

PAY ETC. REGULATION SLIP (PROVISIONAL)

The officer(s) named below is entitled to draw pay ete, 21 the monthly rate(s) shown from the dute(s) specified
less the amount already drawn, if any

In case the pay/leave salary/increment(s) shown as admissible has already becn drawa or withheld or is not
. : . .
due under rules or order, this authority shall be treated as void to that extent.

In case the officer is on leave on the date of increment. the finaacial beaefit from the Increment will accrue
from the date of resumption of duties by the officer(s) concerned.

Deductions of fund subscriptions and recoveries of loans and advances and other Government dues shall be
affected. Nothing shal] be drawn beyond what is authorised below.

'Name - Sri DKo -'hattacmrjeco IAS
Designation :=- Addle Secretary,!
Scalo i— Ree 39505000/~

— s m e g, R —_— . - - o o —

Name, designation and ' From From | From From REMARKS
scale of pay. i ﬂ i _ .
1 2 ' 3 4 s 6
1.1.93 |

| This issues in pursuan=~ ]
ce of the Appointment &
Serviges Department ;
notification N0e10(2)~
Ga/76 Dateesl4.7.1993,

1. Pay :--Substantlvc/Oﬂiciuting RB;. 4700/ =

__,___vh__'
-

2, Lcave Salary: ,ersonu payng 950/'

3. Special Pay :— | " 4
Peraonal Payz-_» 250/- (tw: stagnatlon) :
4. Personal Pay ; "',

S fi :
5. Allowances :— Allowances as edmissible | s
D. A. to Als officers in ;ripura. ‘ |
' ! n ’
A.D. A. } i ,, | |
f z i
CA | | , “ N |
H.RA f N :
Other allowances | 'l: I!
Lo [ l' :
_ { qes
Signature /", ; /
&é,\’"fﬂ / -«Z-\
' . v the
Desipnaiion 2"“ i PR
B .‘_ . [FLE s A
Copy forwarded to :— ) ' S “«0
<. /8rl D.K. Bhattacherjee, IAS, Addl. Secretary, Govt. of Tripurae ;
2. The Under Secretary, S.A. Department, rripura.
3. The Appointment & Scrvices Dz:par:meat, Civil Secrotariat, Tripura, Agartala.
4. The Estate Officer, P. W. D. Agartala. , /
— : — !
TGPA—4-3-92—10,C00—J. C. No. 3425.

B s .- - -
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‘ . ANNEXURE 1
- GCVERNMENT OF TRIPURA |
‘ CIVIL SECRETARIAT O
FINANCE DEPARTMENT
(ESTABLISHMENT BRANCH)

1

Na.F.9(1)(1)-Fin(E)/88, Dated, Apurtala, the h0th April,
1994,

PAY ETC. REGULATION SLIP (PROVISIONAL;

The oflicer(s) named below is entitled to draw pay etc.at the monthly rate(s) shown from the dute(s) specified
less the amount already drawa, if any SRR . . _ R .

In case the pay/leave salary/increment(s) showa as admissible has already been drawn or withheld or is ot
b : ~ '
due under rules or order, this authority shall be treated as void to that exteat.

In case the officer is onleave on the date of increment. the financial benefit from the increment will accrue
from the date of resumptioh ol duties by the officeris) concerned.

Deductions of fund sullncriptions and recoveries of loaas and advances and other Government dues shall be
affected. Nothing shall be drawn beyond what is authorised below.

Name :— Shri D.KeBhattacherjee, IAS(Retd, ),
Designation :=— Ex-Addleecratary te the Gevt,af Trlpura,

Scalp :— Rs, 3200-4700/—|Rs 3950-5000/-
Name, designation and " From | From | Trom | From REMARKS
scale of pay. . S . . .
1 2 3 4 s 6
s SR . AT o i S e et @8 o — - — - - D ol U ““E *’-'”— DRA &dN TR e i — i —— o e e e s

112490 1,12,92 5,12,90 5.12,92

1. Pay :—Substantive/Ofciating ‘

| ' 4700/~ 4700/-° 4700/~ 4700/~
2. Leave Salary s f - }
~ Persanal Pay: B25/-  7136/- 950/~ 950/~
3. Special Pafy fersenal Pay ‘ f i 5

ar stagnatien : 125/~  250/-  125/- 25Q/-
4, Personal Pay ;— f ]

| : | '~ '1)This supersedes the

1.1.93 1.1,93

5. Allowances ;.. 3 ole . pay f.:li'pf-: issued
} . :’ earlier under the
D. A. . . Rs,5000/- Bs,4700/- @ @authority of cvenp
A D A : J “ [ number dated the
Personal Pay :- , EEG/~ 250/~ ; .7.93,
F’ersanalApay for ; : .f ] !
H.R Astagnatisn:j - 1250/~ |
Other ulluwances LLOWANEES 2S! amn1sqInLe 14
fAIS CFfice RS In TWI}PU;(A.
Signaryre
; { . ,’;_’ /r)&’
\ ST I
Designation (S. K. an!u) .

Depuity Secretary to Ne
. GC"'mmonl of Tripara
forwarded to : — : l Finance (Esstt.) Branah,

7Shri D.K.’Bhattacherjee,(ﬂetd.b"- ) Sx=Add], chrs«,ary,Govt,of Tripura,
2. The Dy.ancrr-'taly, S.A.Departre y iTizuTa, ‘Agartala,
3. The Appointment & Services Dzpariment, Civil Secretariag, Tripura, Agartala

4. The Estate Officer, P. W. D. Agariala.

(4

-

oF ()
1

TGPA—4-3-92—10,000—J. C. No. 3425.

oy
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ANNEXURE 14 Z/g/

_ | N y
To o ' §>

The Joint Secretary to the
Government of Tripura,-
Finance Estt. Branch,

Agartala,

Sub:=- o Redyction of Perscnal Pay
in respect of Shri D, K.
shattacharya, Rtd, IAS -
restoration of.

Sir,

Kindly refer to my representhtion
dated the l4£h July, 19%4 on the above subject in
which it was pointed out that by pay slip No.F.2(1)(3)-
Fin(E)/GB dated 30.4.94 which was issued in super-
session of the Pay Slips dated 21.8,91,5,3.93 8 31,7.,93
the personal pay allowed to me for protection of my
gubstantive pay in the State Civil Service has been
reduced and recovery of alleged bver-payment ordered,
It was prayed that the matter may be reccnsidered and
my personal pay restored, Rut unfortunately no action
has been taken, '

2, Cn careful examination of my case it
will be seen. that pay slips.previously issued as indi-
cated in the above para were correctly issued and did
not warrant any inﬁérference because the personal pay
granted for protection of my substantive pay in the
State Civil Service could not have been adjusted in
terms of Govt.' of India letter No.11030/25/87-A1S(11)
dated 21.1.1988, against another personal pay granted
for stagnation, Moreover, the case pending before the

Central Administrative Tribunal, Gauhati has since

been decided and a direction has been issued to take
into account the perscnal pay granted to e for pro-
tection of my substantive ;ay 17 the State Civil
Service for_calgulation of nmy retirement benefits,

3. Further, it will be seen that fixation

of my pay at R8.5,C00/~ w.e.f, 1.1,1993 by the said

Fay slip dated 30,4.94 was also incorrect. According
to Sub~Rgle 68 of Rule 4 of 1as (Pay) Rules, 1954, my
Pay on promotion to Junisr Administrative Crade was to be
be fixed at Rsed4,700/=. '

-~

'COntd. . . .P/2

em AR
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4, ~ Under tbe circumstances, [ request

you to pleazse move the Govt. to cancel the pay slip
dated 30,4,94 referred to above, and restore the
pay slips previously issued as indicated in para 1
and fix my pay at Rs. 4,700/~ in the Junior Adminjis-
trative Grade without disturbing my Personal Pay
(Rs.950/~) which protects my substantive pay as also
the Personal Pay for s& stagnation Rs.250/- and
direct refund of the & recovered amcunt on account of
alleged over-payment totalling Rs, 7,500'00 , In view
of the financial hardship faced by mé, it is requested
thdt orders regarding refund of the illegally recovered
amount of Rs, 7 ,500t0C m3y please be passed by the
31lst January, 199u.

For the above act of kindness I shall
rem3in ever grateful,

h
[

Yours faithfully,

Dated, Agartala, _
the drd Janudry, 1595, . V
(D.K.Bhattacherya)

Rtd., Addl.- Secreiary
Civil Secretariat »Agartala,

80 Akhaura Road,
Ramnagar, Agartala°

Poyrany Ay
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ANNEXURE~ 14 A

“NO.F.9(1) (3)-Fin(E) /88
‘Government of Tripura
Finance Department
Establishment Branch

Dated,Agartala, the 8th February, 1995,

To -

Shri J.P.Gupta, IAS (Retd.),
State ElectionyCommissioner,
Tripura, Agartala,

Subject :- Refixation of pay.
Sir,

I am directed to refer to your
letter No.nil dated the 8th February, 1995
on the above subject and to say that your

pay has been refixed in accordance with the

clarification issued by the Government of
India in their letter No.2686/93-A1S (II)
dated 17.12.93.

Yours faithfully,

~ Sd/- B.K.Chakrjborty
Jt.Seceetary to the Govt, of
Tripura,

Copy to forwarded for information to :-

1. Shri S.M,Gupta,IAS(Retd.),Member,
Tripura Sales Tax Tribunal,Agartala,
This refers to his application dated
5.1,85.

2, Shri D.K.Bhattachar jee, IAS(Retd.),
80 Akhaura Road,Ramnagar ,Agartala,
This refers to his application
dated 3.1.95,



AN EXTRACT FRQM THE DEcIsrON GIVEN BY CENTRAL
ADMINISTRATIVE IRIBUNAL].GAUHATI IN 0.4, .
NO.120/93, 121/93,-122/93, 124/93, 125/93

and 126/93, '

in the title, -

22, It'is_made clear that the above direc-

23, Eaéh application is allowed accordingly,

No order as to costs,

- Sd/~ VICE CHAIRMAN

Sd/- NEMBER (ADMN)



~ SUBSECTION (1) | ANNEXURE 16 £),
w - » v
NO.20011/14/93-AIS(II)-A‘
Govermment of India
Ministry of Personnel,Public Grievances angd Pensions
(Department of Personnel and Training)

(XY PR

New Delhi, the 6th July,1994,

NOTIFICATION

O.S .R.No, *eetcccccece INn exercise of the powers conferred by sup-
Seetion (1) read with sub-section (1A) of Seetion 3 of the Al] -
India Services Act, 1951, (51 of 1951), the Central Geverrment,after
Consultation with the Governments of the States concerned hereby
makes the following rujes further to amend the Indian Administrative
Service (Pay) Rules, 1954, namely ;-

1, (1) These rules may be called the Indian Administrative
Service (Pay) Sixth Amendment Rules, 1954,

2, (2) They shall be deemed to have come into force en the
30th September, 1993,

2. In the Note below rule 5A of the Indian Administrative
Service (Pay) Rules, 1954, the words "for the purpose of fixation
of pay on Promotion to higher Posts™, shall pe omitted,

Sd/-
( Y.P. DHINGRA )
DESK OFFICER

EXPLANATCRY MEMCR A'DUM !

N ‘The members of the Indizn Administrative Service
< ”,sgégnating at the maximum of the Juniar Scale/Senior Time Scale/

\

i #ﬁﬁ xw?ﬁnior Administrative Grade/Selection.Gfade/Supertime Scale/ will

'qd@‘ get one stagnation increment each for every 2 years of such stagna~
tion, subject to a maximum of three increments,These increments are
in the nature of personal pay and are not taken into accouht for

fixation of Pay on promotion to higher posts and for applying the
ceilling on pay plus Special pay,This position is based on the
Ministry of Finance instructions on the subject which are relevant
in the cases of the Central Government»employees.That Ministry have
taken a decision to count stagnation increments for the purpose of

pay fixation on omotion also,As their orders became effective on
30¥h September,lgg3,the Indian Administrative Service (Pay) Rules,

1954, are also being amended accardingly from the same date,

It is certified that no member of the Indian Admisistra-
tive Service is likely to be adversely affected by this notification
being given retrospective effect, sd/

( Y.P, DHINGRA )
DESK OFFICER
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GUWAHATI BENCH : GUWAHATI

IN THE MATTER OF+#

QOeA+ NO. 35 of 1995.

Shri D.K. Bhgttachar jee

- Applicant
- Versus =
Union of India and others

- Respondents

- AND =

IN THE MATTER OF =

A Written Statement on behalf
of the Respondent No.2, the

State of Tripura.

WRITTEN STATEMENT

Y

I, Shri B.R. Mukherjee S/0 Lt,Biswa Ran, Mukher jee

Deputy Secretary to the Govermment of Tripura,

1? g « % h Appointment and Services Department, do hereby
: solemnly affirm and declare as follows.

W 1. That I am the Deputy Secretary to the

W ' | Government of Tripura, Appointment & Services

S\/ \ ) % : Department and have been authorised and empowered

to file oo
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3
eputy Secretary to the

overunant of Tripura
&

D
G

to file this Written Statement on behalf of the
State of Tripura. ‘I have gone through the
relevant records of the case and also application
filed by the applicant before this Hon'ble Trilunal

and understood the contents thereof.

2. That save and except what has been specifi-
~-cally admitted in this Written Statement, all other
statements made by the applicant as against the
State of Tripura may be taken as denied by the State

of Tripura, the Respondent No.Z.

3. That as regards the statemenis made in
paragraph 3 of the application, this deponent
states that the payscale of T.CeS.Grade-l officer
is higher than that of the I.A.Se I.e. payscale of
TeCeSe=I is Rs.3600-5800/= while that of the
I.A.3. officer is Rs.3200-470Q/-. The applicant

ié drawing the pay of Rs.5650/= in the payscgle of
Rg5¢3600~5800/~ TeCeSe~I officer, while he was
promoted to Indian Administrative Service. The
State Government fixed his pay as an 1.A.S. officer
at the maximum of IAS Scale i.e. Rs.4700/~ of the
scale with the residue of Rs.950/~ in the pay as
TeCeSe=I as personal pay to proiect his substantive
pay i.es last basic pay of the State Civil Service
minus the maximum amount of the I.A.S. Payscales

According to the Government of India's

letter see



Deputy Secretary to the
Coveramant of Tyipura,

letter dated 21.1.88 which has been'annéxed as
Annéxure-4 to the application, the personal pay
shall be observed in future increment/increases

of pay. Thereafter the officer concerned

earned the 2 (two) stagnation increments at the
rate of Rs,125/- each on 1.12.90 Cand 1.12,92
aﬁter completion of every two years of service.
.According to the Government of India's instruction,
personal pay (substantive) were adjusted against
the stagnation increment allowed in the shape of
personal pay. This deponent further states that
after his promotion to Junior Admn. Grade in the
scale of Rg.3950-5000/~, the pay of the applicant
was fixed at Rs.5,000/- i.e. at the maximum
with effect from 1.1.93 by merging the personal
pay.allowed at the time of prdmction to I.A.8.and
a residue of Rs.650/- wés ailowed as personal
pay. ©On pro&ction to Junior Admn Grade, the
applicant would not be entitled for drgwing the
stagnation increment in the nature of personal pay.
which he drew in the Senior Scale, though the
personal'pay of Rs.650/~ as stated above would
cqntinue to be admissible to him as per Government

of India's decision/instruction.

A copy of the said canmunication issued by
the Desk Officer, Govt of India, Ministry
of Personnel, Pulblic CGrievances & Pensgion,

Department of Personnel and Training in the

month ees

VYB
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month of December, 1993 to the Chief '
Secretary to the Government of Tripura
relating to the benefit of the stagna-
~-tion increment to I.A.S. Officers
pronoted from Senior Time Scale to Junior
Admn CGrade is annexed herewith and marked

as ANNEXURE=-'A°®,

4. That as regards the statements made in
paragraph 4 of the application; this deponent denies
the correctness of the same and begs to state that
a provisional pay slip was issued by the State
Government in the F.D's Pay Slip No.9(1)(1)FIN(E)/88
dated 31.7.93 fixing the pay of the applicant on
promotion to Junior Admn Grade with effect from
1.1,93 but at the time of fixation of his pay on
promotion to the said grade, the State Government
inadvertently did not adjust the personal pay
against the future increase of the pay of the
applicant which was however, dcné at a later stage
in the revised payslip issued on 10.2.94 and as a
result, recovery of Rs.7,500/-« was made which the
State Government was entitled to make being the
amount paid in excess. This deponent further states
that as per instruction of the Government of Tripura,
pay of the applicant was re-fixed after adjusting the
perscnal pay against the stagnation increment and

also merging the personal pay(substantive)with pay

on promotion eee
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on promotion to the Junior Admn Grade in the scale

of Rs.3900-5000/~ with effect from 1l¢1.93. After
re~fixation of pay, a revised payslip-was issued
on 30.4.94 on modification of earlier payslip and
as such, recovery of the said amount of Rs.7,500/-
effected due to overdrawal by the applicant. The
said fixation of pay and recovery was done as per

rules and as per instruction issuéd by the Govern-

-ment of India in that regard.

That as regards the statements made in

Se
and 7(wiii) of the application,

paragraphs &{vii)
this deponent states that the payslip was issued

inadvertently due to some mistake and which eas
when céme to the notice of the State Government,

was rectified by issuing a revised payslip on 30.4.S4
showing thé actual pay of the applicant. In this
coﬁnection, this deponent begs to reiterate the

statements made hereinbefore in this written

statement.

6. That as regards the statements made in
paragraphs 7(ix) and 7(x) of the application,

this deponent begs to reiterate the statements made

hereinabove in this written statement.

That as regards the statements made in para-

7.
this deponent

~graph 7(xi) of the application,

states eee
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states that the 2 (two) stagnation increments
@ Rs.125/= each were allowed to the applicant

over his personal pay of Rs.$50/- by mistake,

which were subsequently revised and accordingly,
the payslip was issued reducing the personal pay
(substantive) as per the Government of India's

instruction but the total amount of personal pay

was the same as before. In this connection,this

deponent also begs to reiterate the statements

made hereinbefore in this written statement.

8. That as regards the statements made in para-
~graph 7{xii) of the application, this deponent
states that the péyslip of the applicant after
re~fiiation on promotion issued on 30.4,94}was a
correct one and previously a provisional payslip -

was dissued due to some mistake.

9. That as regards the statements made in
paragraph 7{xiii) of the application, this deponent
states that the over-payment made to the applicant
was subseqpently recovered on the basis of the
revised payslip issued on 30.4.94 before retirement
of the applicant. This deponent further states
that under Rule 5(a) of the I.A.S.Pay Rules, 1954,
a member of the I.A.S. is entitled to stagnation
increment for every two years of service rendered

after reaching maximum of payscale but ceases to

Araw ees



ipura,

7

Deputy Secretary to the

Governmant of T
A

~

draw (stagnation increment) on promotion to higher
grades Since the applicant got appointment to the

Junior Ai?n Grade of I.A.5. with effect from le¢1.53
' not
he was/entitled to draw stagnation increment, which

he drew in the Senior Grade Scale for his pramotion

¥k to the higher grade.

10, That as regards the statémente made in
paragraph 7{xiv) of the application, this deponent
states that since the increment (stagnation)
increases the pay of the applic;nt, the amount
equal to the personal pay (stagnation) has been
adjusted by reducing the personal pay (substantive).
This deponent states that neither the stagnation
increment was added to the basic pay nor the

same has been taken into account for f£ixation of

pay on promotion to higher grade.

11. That as regards the statements made in
paragraph 7(xv) of the application, this deponent
states that the adjustment of personal pay
(substantive) granted to the applicant for
protection of his substantive pay against the
stagnation increment was made as per Government of
India‘s guidelines/instructions. Since the stagna-
~tion fmmeEmy increment increases the pay of the
applicant that has to be adjusted by reducing the

amount of personal pay {substantive) as granted on

promotion se.
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eputy Secretary to the
overnmant of Tripura,

D
G

pfomotion'to I.A«Se¢, the stagnation increment was
allowed to the applicant as ‘an increment but in
the shape of personal pay only which ceases to

draw on promotion to the nert higﬁer grade.

12, That as regards the statements made in para-
~graph 7 (xvi) of the application, this deponent
states that since the pay of the applicant was at
Rs¢4700/~- plus personal pay of Rs«950/-~ including
the stagnation dincrement of Rs.250/- prior to
his promotion to the Junior Admn Grade in the scale
of Rs+3950-5000/~ , ks hig pay was fixed at
Rs.5,000/~ i.e. the maximum of Junior Admn Grade by

merging personal pay of Rse300/~ out of Rs.950/~ in

accordance with the Govermment of India's instruction.

Sub-Rule 6{b) of Rule 4 of the I.A.Se. Pay Rules thus
only operate in respect of fixation of pay where there

is no question of stagnation of increment.

13. That as regards the statements made in para-

~=graph 7 (xvii) of the application, this deponent

states that the pay of the applicant was fixed at
R5¢5,000/~ with personal pay of Rs.650/~ on
promotion to Junior Admn Grade with effect from 1.1:93.

The calculation of pension of the applicant was made

-on the basis of the last pay (after re-fixation) and

according to the Pension Ruless After amendment of
the I.A.Se. Pay Rules, 1994 and as per Government of

India's decision, the pay has been re~fixed by

merging ees



Governmant of tripn-
¥

Deputy Saoratary 4 the

merging personal pay (i1.8.300%). On the basis of
the Last Pay as re~-fixed and admissible, the pension
of the applicant has been re-calculated and forwarded
to the Accountant General, Tripﬁra for issuing revi-
-sed pension vide ‘communication No.9(1)(130)-F(E)/95
dated 19.10.95 issued fram the Finance Establishment
Branch,lGowernment of Tripura. As the pay of the
applicant was fixed at Rs.5,000/~ being the maximum
of the scale in the payscale of Rs.3950-5000/- on
promotion to Junior Admn Grade, the entitlement of

further increment in that grade does not arise at all.

14, That as regards the staﬁéments made in para-
-graph 7 (xviii) of the application, this deponent
states that the personal pay so allowed to protect
the substantive pay of the applicant on promotion to
I.A.5. has only been taken into account for fixation
of pay in the higher grade with effect from 1.1.33.
The pay of the applicant was at Rs¢4700/-plus Rs+950/=
as personal pay (substantive) prior to his promotioﬁ
to Junior admn Grade. On promotion, Rs.300/~ only as
personal pay has been merged with the pay and thus,
has been fixed at Rs.5,000/-~ with the residue of

Rs+650/~ as personal pay.

15, That as regards the statements made in para-
~graph 7 (xix) of the application, this deponent

states that the applicant on promotion to Jynior Admn

© Grade would stop drawal of stagnation increment since

he Was e«
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Governmant of ITipura

wepui,

be was not stagnating in the higher grade i.e. in

Junior Admn Grade with effect from 1.1.93,

le6. That as regards the statements made in
paragraph 7{(xx) of the application, this deponent
states that the stagnation increment granted to the
applicant has not been taken into account at all

for fixation of pay on praomotion to the Jniocor Admn
Grade in the payscale of Rse3950«5000/~ with effect
from 1.1.93 though the personal pay (substantive) of
Rs¢300/~ only out of Rs.950/- was however, taken
into account and hence, his pay was fixed at

Rs5+5,000/= (i.es Rse4700/~ + Rs4300/- = Rg.5,000/~)
with effect from 1.1.93 with his personal pay of

Rse650/~,

17. That as refards the statements made in
paragraph 7 (xxi) of the application, this deponent
states that the revised payslip was issued on
3044494 to the applicant taking into account the
entire facts as stated above and also in accordance
with the instruction of the Goveenment of India and
also rules. The sald payslip was issued to the
applicant giving the pay and personal pay to which

he is actually entitled to.

i8. That as regards the statements made in

paragraph 8 of the application, this deponent

del‘lies L K]
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denies that the amount has been illegally recovered
from the salary by issuing revised payslip. In this
connecticn, this deponent begs to reiterate the
statements made hereinabove in this Written Statement

relating to issuance of revised payslip.

19. That as regards the relief sought for by
the applicant; this deponent states that the |
applicant is not entitled to the relief claimed
in view of the facts and circumstances of the

case as stated above.

VERIFICATIOCN

I, shriB.R. Mikherjee  $/0 Lt.Biswa Rn.Mukher pe
Deputy Secretary to the Govermment of Tripura,
Appointment and Services Department, do hereby
solemnly declare and verify that the statements
made in this Written Statement are true to ny
information derived from record which I believe

to be true.

And I sign this verification on this S th

Signature
Deputy Secretasy w w.
Governmant of Tripura,

day of March, 1996 at Agartala.
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‘ THE CENTRAL ADMINISTRATIVE TRIBUNAL
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.uf%. Btanding Sounsed
~atra) Administrative Triouus

In the matter of: ' ;

0.A.No.35 of 1995

Shri D.K. Bhattacharjee......J..Applicant.
~Vg-

Union of India and Ors. ....... Respondenté.
—~AND-

In the ﬁatterlof:

Written Statement on behalf of

Respondent No.i.

I, Y.P. Dhingra, Desk Officer, Ministry of
Persqnnei, Public Grievances and Pensions, Department
‘of Personnel and Training, ﬁew Deihi, - do hereby
solemnly affirm and declare as follows:—

1. That a copy of application alongwith an order
passed by this Hon ble Tribunal have been served upon
the respondents and belng called upon, I do hereby
file the Written Statement on bebalf of respondent
MNo.1.

2. That the IAS (Pay) Rules have been amended on
14.7.1995 and by tha£ émeﬂdment, protection of State
pay in respect of promoted officers can be allowed on
notional basis with retrospective. effect from

1.1.1988. Actual benefits on this count are already

available from 92.5.1984. The applicant in this case

should therefore have no grudge in so far his relief

sought for is c¢oncerned. The application is nov
v A 1 A ¥

infructuous in view of the amendment made on 14.7.85

PAALL

Quneenedd DEned
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The said amendment containing No. 20011/2/93 AIS(II) A .
dated 14.7.1995 issued by the Government of Indla,
Minis£ry of Personnel, P.G. and Pen31ons (Depdrfment
of Personnél -and Tralnlng),_New Delh1 is enclosed and

same is marked as Annexure R.1.

3. That - in view of = the amendments as per
Annexure R.1,  the present aﬁplication is liable ﬂo be

dismissed being infructuous.

1§ filed bonéfide

and in the interest of justice. '

—
q&/a’tﬁﬁx)‘; ‘
}'p. DHINGRA)

" g wfaatd

Desk Cfficer f‘(':

VERLIELCAL Tju!_’éa) oo sfaeror fBRIT

Bwptt. of Persorael &Ttammg

ARt £ ¢ I RGN
Goverrment of India

I, Y.P, Dhingra, Desk Officer, Ministry of

Persénnel, Pﬁblio Grievances and Pensions, Department
of Persoﬁne[ and Training, Newp' ﬁelhi, do hereby
solemnly affirm and declare that the conteﬁtsbmade in
paragraph 1 of this Written Statemgnt are true to my
knowledge and those made in péragraph Z.are derivéd
from records which I believe to be true and restis afe
humble submissiéns befbre this Hon'ble Tribunal.

AND I sign this Verification on this

day ofS/é,/('(-/\/,,j , 1996 at New Delhi.

(@ﬂ SE
(0& B I{[}:L\GRA)

T
. Goversmen u; lea



| (TO BE PUBLISHED IN THE GAZETTE OF INDIA PART II SECTICN 3
SUB~SECTION(L) )

. 'L' f\ .
v No,26011/2/93=-AIS(II)=A /27

v Government of India
Ministry of Personnel, P.G. & Pecnsions
{(Deptt. of Personnel & Trg.)

* k%

" New Delhi, the /L[ 3‘;,_!&/'(9?5’_"_

NOTIFICATION

GeSseReewseseseasIn exercise of the powers conferred under sub section
(1) of Section 3 of the All India Services Act,:1951(6l of 1951)
and in consultation with the State Governments concerned, the

Central Government hereby makes the.following- amendments to the -
Notification of the Government of India in the Ministry of Pcersonnel,
Public Grievances.and Pensions No., GSR 436(E) published in the -’
Gazette of India Part II Section 3 sub-section(i) dated the 9th

May, 1994, namely:- '

~..In the said Notificétion, for sub-rule (2) of rule
1, the following sub~rule shall be substituted, namely:-
J .

< . o
.}.(2) They shall come into force on the date of their
- publication in the 0Official Gazette. Notional

- ' . .benefits on account of these amendments shall,
‘ however, bc admissible from the lst day of
January, 1986",
: /
\ ’ ) . &\/’} \

o

(Y.p{ Dhingra)
Desk{ofificer

EXPLANATORY MEMORANDUM

The State Civil Service Officers and Non-State Civil Service.
Officers appointed in the Indian Administrative Service under the
Indian Administrative Service (Appointment by Promotion)Regulatio-
~ns, 1955 and the Indian Administrative Scrvice (Appointment by
"Selection) Regulations, 1956 respectively, had been demanding
protection of pay drawn by them in t he State Governments, on their
appointment in this Service. Such protection was earlier available
to the extent of the maximum of the Senior Time Scale of this
Service and Personal Pay with the conditions that pay plus personal
pay would not exceed 75,5700/~ per month and the personal pay
would-be. absorbed in future increments/increases in pay. The

cecsee2/=ues
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Indian ‘Administrative Service (é%y) Rules, 1954 were accordingly
amended Vide this Department's Notification NUMber -GuoScR.436(5;,

- dated 9th May, 1994 so as to provide for the protection of

their State pay to the extent of #5,5700/~ é.e, the maximum

of the Selection Grade which is the third and the last component
of the Senior Scale of the Indian Administrative Service, and
the concept of 'Personal Pay! was done away with, These
amendments were made effective from the date of their publication
in the Official Gazette which was 9th May, 1994, As the

date of effect of the said Notification is till causing

hardship to the S.C.S,/Non-5.C.S. officers appointed in the
I.AsS., it has been decided to make these amendments notionally
effective from 1,1,86 from when the revised®'pay scales in
respect of the All India Services came into being on the.
recommendations made by the Fourth Central Pay Commission.
Whereas the promoted IAS officers. would get their pay refixed

on this basis from 1,1,86, no arrears of pay on account of this
amendment for the period from 1,1.86 to 8,5.94 would be
acdmissible, :

It is certified that no member of the Indian Administ-
rative Service is likely to be adversely affected by this
Notification being given retrospective effect from 1.1,86 on
notional basis, {,} '

Ky -
( Y.p./ DhITgTa™) ™ -
Desk fpofficer

To

The Manager, :

Govt, of Incia Press,

Mayapuri, i
NEW D@LHI., . .

T A e TR .
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NOTE:= The Principal Rules were published vide Gazette No., 158

1'70

-~

dated 14:9,1954 and were subsejuently amended xdde the
following notifications:-

S1,No, GeS«R«NO, Date SeNO,. G.S.R.NO, Date
1, 22 1241,1974 54, 900 26,6,1976
24 51(E)  2642,1974 55, 417(E) 22.6.1976
3, 52(E) 28,.2.1974 56, 426(E) © 25.,6,1976
4o 272 16,3,1974 57, . 911 10,7.1976
5. 186(E) 25,4,1974 58, . A405¢E) 16,6,1976.
6., 664 29.6,1974 59, & 466(E) 23.7.1976
725 13,7.1974 60, . 1157 7.8.,1976
8. 778 27.7,1974 61. 786(E) 31,8,1976
9. 374(E) 26.,8.,1974 62, 789(E) 7,9,1976
10, 376(E) 26.8,1974 63. 1368 25,9,1976
11, . 378(E) 26,8,1974 64, 822(E) 31,8,1976
12, 976 14,9.,1974 65, 849(E) 15.10,1976
13, 979 -~ 14,9,1974 - 66, 859(E) 1+11.1976
14, 1013 21,9,1974 - 617, 947(E) 24.12,1976
15, 1066 . 5,10,1974 68. 954(E).  27.12,1976
16, ' 427(E) - 16,10,1974  69. 125 0 29,1,1977
17. 430(E) "+ +' 17,10,1974  170. 45 ‘ 28.1.,1977
18, 1202 - 0 164,11,1974°° 71, 52(E) 1.2.1977
19, . 467(E) . .. ..15,11,1974__ T2._~. 473. .. . 2,4,1977
20,.  468(E) - - 15,11.1974 73, , 863 - . _  9.7.1977
21, 469(E) 15,11,1974 74, 531(E) ©19,7.1977
22,77 71260777 UTTU 030,11,1974 ¢ 754 0 545(E) ©29,7.1977
23, 1300 7.12,1974 764 549(E) - 3,8,1977
24, 1348" 21,12.1974 177, 655(E) 23.8,1977
25, 92 ' 25,1,1975 78, . 1286 1,10,1977
26, 176 8,2.1975 794 -655(E) 23:8;1977
27, 48 ! 18,141975 80, 45 4.1:1978
28. 309 8.3.1975 81, S5(E) 6,5.,1978
29. 185(E) 2.4,1975 82 215 ° 11.2,1978
30, 281(E) 16.5.1975 83, 952 29,7.1978
. 31, 278(E) 13,5,1975 84, 586 - 27.5,1978
324 293(E) 23.5.1975 85; + 666 274541978
33, 296(E) 26.541975 86 923 . 22,7:1978
34; . 305(E) 284551975 87 1127 16:9,1978
355 752 2146,1975 88s - 1236 | 14,10,1978
36, 345(E) 25:6,1975 89, 1281 28,10,1978
- 37; 433(E) 30,7:1975 90, , 1278 ¢ 28,10,1978
38; ' _458(E) 22:8,1975 91, 1326 11.11.1978
39 472(E) ' 29:8,1975 92. 575(E) 8,12,1978
40; 2661 15;11:1975 93; .- 159 0 3,2.1979
41; 2557 . 25,10,1975 94 4172 31.3.1579
42, 1 , - 3,1,1676 - 95; -+ - 628 28.4,1979
43; 8(E) 1.1.1976 96, 291(E) 10.5,1979
44, 74 ' 17.1,1976 97.  ~  290(E) 10;5.1979
45 "26(E) . 17.1:1976 98. 771 9.6,1979
46, 61(E) - - 31,1.1976 99; 812 16.6.1979
47, 197 14,2:1976 100, = 1038 11,8.1979
48 73(E) 10.2,1976 101, 1016 4,8,1979
49; 234(E) 175341979 102, - "S91(E) 24,10,1979
50, 236(E) 17.3.,1979 103, 1372 0 17.11,1979
51, 207(1) 6:4:1976 104, 650(E) 27.11,1979
52. 603 1.5.1976 105. 62923% éé'ié’iggg
; 45:1976 106, 597(E .10,
53. ;30;5} 115 1976 10 > 301 1580

e 108, 24(E) 3051,1980



SiNo, 9:.:2'R.ES;-....-Q?EE-_.._....__"..§.3.§9;,._-§:§:.3;1§2:.__-9aE§ ...... L
109, = 159 - - 9,2,1980 . 167. ~708(E) 3.8, 1985\
110,  220(E) 21.4. 1980 . 168, 792 24 8.192
111, -222(E) 21,4,1980 169, .. S19 ‘ 10 19§f-x
112, 288(E) 21,4,1980: 170, - -114L TTLLR.128E
113.  290(E) 5.,6,1980 + 171, . 884(E) 4‘1/ Lsuﬁ v
114, . 447(E) 24,7,1980 172, 38 . IR
115, 770 26,7.,1980. 173, 98 - 8.2...25
116, 952 20,9.1980 174, . 218 22,2984
117.  530(E) 8,9,1980 - 175. 226 - 29.5.1986° .
118, 523(E) 8,9.1980 - 176, . 3178 3L.5,1906°
119, ~ '572(E) 7.10,1980 = 177.. 66 2J.9,1988
120, 120 '~ 8,11,1980- 178, @ 885 13.10,1986
121,- 701{E) S 17412,1980 7 179, . ...1(058 13, *2 1986
122, 703(E) 17.12.1986'1 180, .. 22 4 10,1,1987
123, 47(E) - 5.2,1981.-  181,. v 20 14.10. 1987
124, 230 . 28.2.1981 . 182, . 284(E) 13,4,1987
125, 295 ° .~ '21.3.1981 . 183, 471 20,6,1987
126, - 293(E) 15,4,1981 184, . 615 -15,8,1987
127, 295(CE) ~ 15,.1,1981 185, . 796(E) 18,9,1987
128, '529° 6.6,1981 186, . 167 17,10,1987°
129, 489 23,6,1981 187, . 842 15.11,1987
130, 615 ° 4.2,1981- 188, . '902 5,12.1987 |
131, 640 - 11,7.,1981 = 189, . 9606 . 26,12,1987
132, 890 - 5.9.1981 190, . 962 26,12,1987
133, 926 . 19,10,1981 191, . ' 685(E) 14,12,1987
134, - 945 24,10,1981 . 192, 52 23,1,1988 .
135, 422 8,5,1982 193, . 285 16‘1.1988.
136, - 420 . 8,5.,1982: . 194, - 297 1&.4,198€
137. 510 5,6,1982° . 195,  654/E) 26.5.1988
138, 610 17.7.1982 196, . 761i(E) 20, 8,1988
139, 617 24,7,1982 197, 659 23,5.1988
140, 619 24,7.1982 198, '821(E) 2.8.1988
141, 17717 18,9.1982 199, ;. 745 24.9,1988
142, ~ 619(E) ©20,10,1982 200, . 1223(E) 28,12.1988
143,  631(E) '29,10,1982° 201, '.71004 0 31,12,1988
144, 933 1 20,11,1982. 202, s 71108 31.12,1988
145, 958 4,12,1982 203, - " 80(E) 3.2.1988
146, [ 764(E) . 18.12,1982 204, . -336(E) 1.3,1989
147.  18(E) 10,1.1983 - 205, . .341(E) 28,3,1989
148, 204 12,3.1983 206, . .311 6¢5.1989
149, . 333 15,4,1983 207, . .418 17.6.1989
150, . 447(E) 24,5.,1983 208, - .420 17.6.1989
151, 508 15.7.1983 209, - 492 . 22,7.1989
152, |, 932 ~10,12.,1983 210, ' 804 4,11,1989
153, 899(E) 20.12,1983  211..° 869 25,11,1989
154, " 901(E) 20,12,1983 212, . 870 25,11,1989
155, '~ 918(E) ©'24,12,1983 213, .. 1044(E) 6.12,1989 |
156, '35 - 21 1.1984 214, 263 5.5,1990°
157, 400 '21,4,1982. 215, . .394 30.6,90
158, ' 470 , 19 5,1984 218, . .480 4.8.90 '
188, 1056 13.10,3984  217. . .508 13.8.90“
VY. -1240 15.12,1984 218, 507 18.8.
161, 49 19,1,1985 219, ° '.648 . 20,10.90
162, 107 2.2,1985 - 220, 726 - 8412.90-
163, 250 9,3.,1985 221, - 493 7.9.91 -
164, 639 6.7.1985 222, - 621 . 26,10,91 -
165, 637 6.7.1985 . 223, . .68 22.2.92.
166, - 569(E) 15.7.1985 224, ' *.106 - 7.3.92 .

coa . - 225.,_ 107 743,92
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‘The Manager,

Governncnt .of India Press,
Mayapuri, -Ring Road,
NEVW DZLHI.

5 G
‘ -
S.NO, G.S.,R.No, Date S.NO. G.S.R.No, Date
226, 194 L. 9,5,92 236, 588 26,12,92
227, 199 ‘ 9,5,92 237, 527 28,11.92
228, 224 -~ 1645,92. 238. 20 9.1,93
229, 226 : 16,5,92 239, - 21 9,1,93
. 230,74 239 : 23.,5.,92 | 240, 84 13,2.93
231, ¢ 405 12.,9.92 241, 126 6.3,93
232, 407 - 12.9.92 242, 238 15,5,93
233, 413 1949.92 243, 259 25,5.93
234, 449 10,10,92 244, 535(E) - 0€.8.,93
235, 480 31,10.,92 245, 447 11,9,93
AREIRET . 246, 598(E) 8,9,¢3 -
247, 657(E) .'15,10,93
248, . 655(E) 15,10,93
1249, 6 1,1,94-
" 250, 29 15,1,94
. 251, 95(E) S 12,2,94
3 252, 343(E) . . - 29.,3.94
N 253, " 436(E) 9.5,94
: 254, 310 - 2.7.,94
255, 334 23.7.94
2564 _ . 382 30,7%94
2
4 _
(v.p./ DHITGAY >
DESKW OFFICER
- To
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Copy forwarded for information to:-

8.
S

10,
i1,
12,
13,

14,
15,

ls,

17,

The Chief Secreﬁaries,bf all State Government. -

The Comptroller and Auditor General of India,
Néw‘Delhi (with 3 spare copies)s -
A,G,; Central Revenues. .
Accountant Generals of all States.
Secretary, UPSC (with 5 spare- copies).

The Director, LBSNAA, Mussooria, ,

Lok Sabha_Secretariat(éommittee Branch), New Delhi.

Ra jya sabha Secretariat(Commitfee Branch), New Delhi.
UTS Desk, Ministry of Home Affairs, New Delhi,

IPS-II Section,. Ministry dﬁ Home Affairs, New Delhi.
(with 5 spare copy)

AIS-III Section(with 2 spare copies),.

All Ministries and Departments of Government of India.

Ministry of Environment_ana Forests (Department of
Environment and Forests & Wild Life), New Delhi.

The President, Forest"Research Institute & College,
Dehradun(with 2 spare copics). _

Department of Forests(IFs~II Section), New Delhi
(with 5 spare ccpies). ' :

Ministry of Finance, Expenditure~III-A.

AIS(I) Section(with 10 sparé copies).

Spare copies=250,

R
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